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. COUNCIL OF STATE. .

Tuesday, the 27th March, 1923.°

The *Council assembled at. Metcalfe House at Half Past Twelve of
the Clock. The Honourablé the President was in the Chair.

MESSAGE FROM THE LEGISLATIVE ASSEMBLY.

-The SECRETARY or THE COUNCIL: Sir, a Message has been received.
The HoNouraBLe THE PRESIDENT: Let it be read.

The SECRETARY or T COUNCIL: ‘‘ Sir, in accordance with Rule
36 (2) of the Indian Legislative Rules, I am directed to inform you that
the amendments made by the Council of State in the Bill to fizx the duty
on salt manufactured in, or imported by land into, certain parts of British
India, to vary the duty leviable on certain arlicles under the Indian
Tariff Act, 1894, to fix mazimum rates of postage under the Indian Post
Office Act, 1898, to amend the Indian Paper Currency Act, 1923, and to
fix rates of income-tax, were taken into consideration by the Legislative
Assembly at their meeting of the 26th March, 1923, and that the Legis-
lative Assembly have not agreed to the amendments.”

THE INDIAN FINANCE BILL.

The HonouraBLe THE PRESIDENT: Has the Bill been brought into
this House?

The HonouraBLe MR. E. M. COOK (Finance Becretary): No, Sir.
The Bill is at present under the consideration of the Governor General
and I am not in a position to say what further action, if any, Govern-
ment propose to take in regard to the progress of the Bill. I very much
regret this fact, Sir, but I shall be in a position to state by this afternoon
to the Council what action, if any, Government are taking with regard
to the Bill. I can only suggest that the present meeﬁng. be adjourned

until this afternoon. .

The HonourasLe THE PRESIDENT: As the Bill is not in ¢he House
it is obviously impossible for the House to take any aetion on s« it.
Did I understand the Honourable Member to say that he will be ine a
position to make a statement this afternoon?

The HoNouraBLE MR. E. M. COOK: Yes, Bir.

The HoNourapLe THE PRESIDENT: By five o’clock? o

The Ho~nouraBLg Mr. E. M. COOK: Yes, Sir.

(1411) .
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¢ ’
The HoNouraBLE THE PRESIDENT: I think, therefore, there is
nothing for it but for the Council to adjourn till five o’clock.

The HoNouraBLe Mr. E. M. COOK: Sir, might I say that I very
much regret the inconvenience that Hodourable Members have been put
to by being called here without any business, but I think perhaps the
Council will realise that iz a highly important matter of this sort it is-
desirable that the Governor General should have a little time for con-
sideration. The occasion for such consideration only arose yesterday on

the action of the Assembly, and even twenty-four hours have not yet
elapsed.

The HoNouraBLe THE PRESIDENT: I think the Honourable Mem-
ber in charge of the Bill did right to bring to the notice of this House
that the circumstances were unavoidable. Any suggestion—even the
shadow of a suggestion—that this House was treated with any lack of
consideration would be greatly resented by this House, and I think the
Honourable Member was very wise therefore to make it clear that the
meeting * this morning is fruitless from circumstances which were not

under control. It only remains therefore for me to adjourn the Counecil
till 5 o’clock this afternoon.

The Council then adjourned till Five of the Clock.

;
The Council re-assembled at Five of the Clock. The Honourable
the President was in the Chair. :

The HoNouraBre Mr. E. M. COOK: Government, 8ir, have no
further motion to make as regards the Finance Bill.

The HonNouraBLe THRE PRESIDENT: This statement leaves me in
some uncertainty and I must ask the Leader of the House to state
whether I am in a position to adjourn the House or not.

The HovouraLe Dr. Mian Sir MUHAMMAD SHAFI (Law Mem-
ber): Sir, I think you are in a position to adjourn the Council.

The HonourasLe THE PRESIDENT: In those circumstances, I can
only regret that it has been necessary for me to bring Members here this
afternoon. I have pressed, and shall continue to press, on those who are
responsible for the conduct of Government business in this House that in
gn far as it is compatible with the disposal of public business it is most
desirable that" Honourable Members should have as definite notice as pos-
gible of the stermination of a sefsion. India is not a small .country.
Honourable Members come from great distances; communications are
infrequent and restricted; accommodation is difficult to secure, and it is
really essential that as far as possible Members shall have timely notice
so that they may make their arrangements accordingly. I recognise that
in fhis session there have been special circumstances which possibly made
it imposgible to adhere to a date which we have generally been able to

do in the past; but I do beg that these considerations may not be
lost sight ‘of in future. )

e



THE INDIAN FYWANCE'3ILL. ’ 1418 “
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The HoNouraBLE Dr. MmN S YMUHAMMAD SHAFI: Sir, 1
sssure you and I assure the House, that the Government had
.and have that ' consideration always in mind, and 1 am, sure you,
8ir, ,a8 well as the House will recognise that the circum-
stances which have arisen in »this particular _case could not
have been foreseen by Government. The circumstances being . extra-
-ordinary, the Government was this morning unable to announce what
the ultimate course of action in the afternoon would be. 8o far as the
.general principle which you, Sir, have enunciated is concerned, you may

rest assured and the House may rest assured.that the Government will
always bear it in mind.

ADJOURNMENT OF COUNCIL OF STATE AND ATTENDANCE
AT MEETINGS.

The Honourasre TnEe PRESIDENT: Nothing remains therefore but
to adjourn the House. Before I do so, I should like to say that although
the Council of State this year has probably not sat very long hours, it
has met very frequently and it has made a great call on the time of
the Members. I cannot say that the attendance has always been as good
88 it might have been. There is this, however,—great responsibilities
are cast upon this House and it is desirable—I am sure the House will
agree with me—that in discharging those responsibilities as many
Members should be present as possible. I recognise there are many in
this House who have charge of great estates, the conduet of great busi-
nesses and other affairs of their own; but may I put it to the House that
a seat in this House involves responsibilities—responsibilities which if a
Member takes upon himself he ought to discharge. I now declare the
House stand adjourned till the 16th of July.

The Council then adjourned till the 16th of July, 1928.
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Merchant Shipping Bill . : . . . . . ol 1348
Mines Lill SOt .o . . 851
Mussaiman “!ukf Bill . . . . . . . . ,'.' 1348
Naval Armament bill . . . . . . . . . 700
Official Secrets Bill .. . . . . . . . i 938
Paper (urtency Bill . . . . . . \ . . 835
Repealinz and Amending Biil . . . . 830
%sedhl Marnnge (Amendment; Bill . 1348
orkmen’s Compensation Bill . . . 700
Boling by President re advirability of ucmng on the therselves 1077
any sanctions which are required by tbe Governmwent of Tudia Act, or
endorsing the fact on the — ,
Ruling by President re classes of amendments which can be moved on 9l
the 1hird rekding of & -—-
Ruling by President »e mov lng of .amendments before a —— has been 1207
taken ixto consideration.
Raling by President »e postponement <f the ccnsideration of an earlier 1879
ollaus; of a Bill :ill the consideration of a later clause has been com-
plete
BRuling b?' President re procedure in regard to —— which Governor 1386
. General hus recommended under Section 67B of the Government of
India Act.
« Rulng by President that substantial amerdments cannot be moved on 914, 916
the third reading of a —.




INDEX. * ) . v

Paae.
L]
L ]

Brr1(s)—concld. * .
Ruling by President that the scope of a —— cavmot be am&nded either 1887
on the n otion for introduction or at anv other stage of the —.
Rauling by President e the proper course for moving new clauses in a—— 1076
being to nove them at the end of the —— when the old clauases are .
disposed of.
See ** Boilers —.” .
See “ Cantoniuents (House-Accommodation) —.”
See “ Chelas ——, Registration of.”
See *“ Code of Criminal Procedure {Amendment) ——."
See " Cotton Cess —— .
See ¢ Cotton Transport —— .
See * Criminal Tribes (Amendment) — .
See * Finanoe — .”
See “ Government Savings Banks 'Amendment) —— "',
See “ Hindu Coremonial Emolaments ——"'.
* 8ee * Income-Tax (Amendment) — .
See “ Indian Penal Code (Amendment) —— ™.
See “ Legal Praotitioners (Women) — *°.
See ** Mahendra Partab Singh Estates — .
See  Malabar {Completion of Trials) Sapplamenting —— .
See * Malkharoda and Gaontia Villages Laws —— .
See “ Merchant Shipping — . ‘
Sée “ Mines S
Nee “ Naval Armament — ",
See * Offcial Secrets — .
See * Paper Corrency — ',
See * Petitions .
See * Prisoners (Amendment: — .
See ** Repealing and Amending — *.
See ““Workmen's Qompensation — .

Brackerr, ThE Hoxourasre Siz Basir— -
Discusrion of the budget for 1928-24 . . . .

1176—1181
Tadian Finance Blll. . . .

18721876,
1879

648
618
| 769—7¢61

BoiLEBs Buin— .
Repert of the Joint Committwe on the —— laid on the table .
Laid on the table as passed by the Legislative Assewbly
Motion to take intn consideration . . . . . i
Taken into consideration . . . . . . 761—7¢6b
Passed . . . . . . . . . 766
Announcement re assent of the Governor General to —— . . . 1182

i
|
|
|
|
|

Booxk (s)—
See “ Library .. . ,

BRITISH GuiaNa— - ) ,
Question e arrests and imprieonments of In@ian emigrants in — an 1186—1187
account of strikes due to hard economic conditions.

[ ]
[ J
BriTisg InD1a, ORDER OF --
Question re discontent smong junior Indian officers of the Army on 544
_ account of non-admisrion to the ——. 544
Question re increase in number of — . . 4 .
° L]
BROKER(8)—
See “ Shipping ——"'. .
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Buparr— !
Discussion of the —— Yor 1983-28 . 1188—1181
Measage from the Governor General re allotment of & day for the precen- 699 700
tation and discussion of the ——. '
Message from the Governor General e h-ads of expenditure apen to dis- 618619
cussion by the Council of State when the is under consideration. - .
Presentation of — 1061—1069
Ruling by President re time-limit for lpeeoheo dnring the discussion of 1188
the —.
BuirLs— .
Question re use of sasored —— and buffaloes dedicated by the Hindus 580—581
Borxa—
Question »e direst railway commaunication between India and — 1332
BurMa Yuar TRaDE— i
8eoe ‘* Meat Trade ’: .
i
BusMa Ranuwavs— '
See *Coal ”. i
Busixzss NoN-OxpiciaL— ]
Annoancement re allotment of 19th and 21st February 1923 for — i 88
Busixgss, OFFICIaL— !
Announocgment re for the meetings on —— — |
30th January 1923 . . . . . . N 570
Slst January 1988 . . . . . ., N 57y
1l4th Febiuary 1983 . . . . . . . o 688, 7(0
15th February 1928 . . . . . . . - 749
20th February 1288 . . . . . ol 749
27th February 1983 . o 0381
1st, 6th and 7th March 192 o 1060
18th March 1923 . .. 1216
21st March 1928 . .1 1824—1826
27th March 1923 . 1410
Busixzes, KuLgs or— |
See ** Indian Legislative Rules ™, !
ButrLes, TEE HoNousasLE Me. M. 8. D.— -
Oath of Office . . . . . 623
CANTONMENTA—-
Question re monfcipal taxation on Government buildings in — 1185
CantToNMENTS (Mouss AccoMmopsrIOoN} Birr—
Report of the Joint Committee on the laid on table 548
Lajd on table as passed by the Legislative Auembly . . 651
Motion to take into consideration . . . . . 780—748
Taken into consideration . . . . . . . . 748747
Passed 747749
‘Mensage from the Logislative Auembly lgteemg tothe amendment made 909
by the Council ot State in the —.
Annonmement re assent of the Governor General to — 1182
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CaTTLE—
Quosti%n re improvement of the breed and number 8f agricultural and 937—938
milo .
Sea. “Bulls .
CaTTLE BOARD— g
Question re establishment of an Imperial — , . . -] 11271-1128
CENsUs— )
Reeolution re taking of a —— of production of British India every ten 818—819
years. 828—825
CryrLon—
Question re construction of a ship canal through Rameswaram for direct ! 546
communioation between India and —. |
See ©* Emigration . ‘
‘CraDpWick, THE HoNoOURABLE MR. D, T.— '
~  Cotton Transport Bill . . . . . . . . . 783, 738
Indian Boilers Bill . . . . . . . .. 769—1790,
3 765.
Indian Faotories (Amendnent) Bill , . . . . . 917918,
\ 920.
Indisn Merclant Shipping Bill. . . . . . ) .. 14081409
Indian Mines BSll . . . . . . . . . . 758—766,
f 769.
Motios to refer the Indian Cotton Cess Bill to a Joint Committee . o 663—a66
Oath of office . . . . . . . . . . 523
Resolution re appointment of a committee to enquire into the question,  777—7¢0,
of industrial finance and industris] banks. © 786787,
Resolution e appointment of Indians as Traffic Inspeotors (Transport-' 989—1001,
ation Branch) on State Railways in India. i 1016—1017,.
i 1018—1019.
Resolution re impositior of a duty on petrol and bemzine exported from - 1087—1091,
Burma'and India to foreign countries. . 1100.
Resolution re placing on table of correspondence regarding jurchase of 674—576

stores in England. .

Lesolution r¢ protection before and after child-birth of women wage-.  684—685,
earners in agricuiture, the night work of women, children and young 687,
persons employed on agriculture and the Hving-in conditions of:
agricultural workers. I

Resolution e recoostitution ot the Indisn Stores Department in England = 1274-—1276.
and the development of the Stores Department in Indin. ,

Resolation re taking of a census of production of British India evely ten - 824— 826

oars.

Reiolution re workmen’s compensation and social insurance in agfi- . ©672—4678,
culture. 682—684.

Statements 1aid on the table »é Government Presses . . . . 761—7538

Workmen’s Compensation Bill . . . . 837—838,

844, 846, 847,
- 8805861,

86¢, 869,
i ¢ 8732878,
| 909—810,
o 015, 916.
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CHATTERJRE, THE HoNoURABLE MR, A, C.—
Resolution re reconstitetion of the [ndinn Stores Departiucnt in England
and the development of th.e Stores Department in India.

CazLas Biry, REGISTRATION OF—
Motion to refer to Select Committee . . .
Motion rejected . . . . . .

.

CHETTIYAR, THE HOoNOURABLE DiwaN BaEADUR 8. M. ANNAMALAT—
Cr.minal Law Amendment Bill. . . . .
Inilan Penal Code (Amendment) Bill
liesolation re rights and rtatus of Indians in Kenya Colony
See “ Questions and Avnswers *

CHICDREN, BIrLL ror SuPPREssioN oF TBaFFIC IN—
8ee ¢ Indian Penal Code (Amendment) Bill ™

CHIiLDREN PiroRINS ---
Question re rates of passages for — to Jeddah .

CHIR Hives—
Question re cost of annexation of —— and Paxokku Hille traets.

CinEMs Frime—
Question re copy-right law in regard to — .
CoaL—
Question re carrisge of —— from Calcutta to Rangoon for Burma
Railways.

Cops or CrI¥INAL ProcEDURR (AMENDMENT) BILL—
Iaid om the table as pasted ! y the l.eghh.tln Auemblv
Motion to take into consideration
Motion
Motion for the postponement of detailed considerstivn of the b
Motion ado;
Oonsideration of the smendments made by the Leginlmve Auemh'y in

Mesaage from the Leflshtm Amembly agreeing to the amendment
made by the Council of Sta‘e in the -y—- néments,
CoLLRGE(8), GOVERNMERT—
Q“"h‘i";‘ re introduction of religious and moral edueation in —— and
schnols.
CoLox188—

See * Emigration .

CoMMAXDER-IN- Cnﬁm His EXCELLEFCY THE—
Cantonments {House-Acoommodation) Bill .

Discussion 8f the budget for 1928.24"

Réiolution re introduction of the system of compuluory “national militar y
«training and servioe.

Resolution e repeal of Army Amalgamation Schame, 1859 .

«Naval Armament Bill . .

CoMMeRTCAL SERVICK, INDIAN—
Questlc:n re propored formation ar.d functions of the ———

Pagr.

1280—1383

618—628
' 628

1082
1318
11.6—1110

1184

540

723
787

967

1129

1129
1139—1181
1181
1881120

1847

936

1789, 748, 748,
748, 747, 749.
1166—1169
798—796,
817—818.
707—710,
716—717.
886

528
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CoMMISSIONERSHIP8), DivisToNAL ~—— °
See “ Imperial Scrvices ™.

COMMITTER(s —
See * Eshor —— ". .
Seed* Fisenl — .
8See ¢ Frontier —— *'. .
See * Tmperial Defence —— *'.
See ** Inchcape ~——— .
See “Llewelyn Smith — .
8ee “ Machinery —— ". . -
See “ Military reqnirements — .
See “ Pioce-Workers — l'eport .
8e- * Public Petitions — .
See * Rarial Distinctions — .

See * Retrenchment —— .
See *“ Select —— .

CoxPENSATION——
8See “ Agriculture.”

COMPUTOR 8)—
Quest on and statement laid on the table ¢ calcalations of —— in tiove
ernu.ent I'resses

CoMPUSITOR(S) —
Que-tion and statement laid on the table r¢ lowest clags rates of —— in
Government Presses before and after the introduction of new scale in
1920.
Question and statement lail on the table re promotions of —— in Mono-
stotions of Government Presses. |

CONGRATULATIONS—
Remaris by the President vonveying —— of the Council to  those
members who received honours on 1st January 1923,
COXTINGENCIES— -
Question and sta‘ement laid on the table re explanation of the
terin in Piece-Workers’ Committee’s Report.

Cook, THE HoxouvsasLe Ms. E. M.— :
Congratulations on the honour of C. S. I. conferred on —— on lst'
January 1923, X
Income-Tax (Amendment' Bill . . . . . . ol
Indian Finance Bill . . . . . . Ny l
|
° o]
Motion for the postpo-ement of the Resolution »e imposition of a |
daty on pairol and benzine exported from Burma and Iudia to foreign |
countries. i
Paper Currency Bill . . . i
Pres.ntation of the budget for 1923-24 . . . . . o
Resolution r¢ imposition of a Cuty on petrol and benzine exported from i

. Burma and India to foreign onuntries. .
Resolution re p:ovision of funds for irrigation projects and the constitu-

tion of an expert board therefor at headquarters.

.

590, 752

591, 7563

691, 763
524

891, 753

624

12081204
1885, 1348—
1359, 1878,
1395—1397,
L11—1412,
532, 888

907—968
1051—1069
1098°--1097

* s
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Coox, *HE HoNourasrLE Mz. E. M.—conold.
Resolution re reconstitution df the Indian Stores Lenartment in England
and the development of the Stores Depart ment in ‘India.
Statement laid on the table re exchange gains and loeses for the five
years 1917-18 to 1921-22. .
Coey-u10ET—
8ee ** Jovons, Professor H. Stanley.”
Cory-R1eHET Law— °
8ee “Cinema films.”

Corrox Cmes BiLL—

Message from the Legislative Assombly to refer the — to a Joint
Commnittee.

Motion to refer the —— to Joint Committes . . .
Motion adopted . .
Nomination of members of the J oint Commxttee
Lajd on the table as passed by the Legislative Asnmbls
Motion to take into consideration .
Taken into consideration . . .
Passed . .
Announcemeni e ment of the Governor General to —— .

Cor?oN CoMMITTEE, CBNTRAL—
Queslion »¢ names of members of —— and their duties

Corros TaaxsporT Brrr—
Report of the Joint Committee on the - 1aid on table
Laid on tabls as passed by Legslative A-sembly .
Motion to take into consideration . . .
Taken into consideration . . . . . . .
Passed

Annonncomeni; re ns;ent o'f tho.Gov-‘mor G.nerﬂ to —

CouxciL CHAMBER(S)—
Question re completion of the constraotion of ‘the —— at Raisina

COUKCIL DRAFTS—
Question re mumptxon of sale of —— to stabilise exchange

CouneiL oF STaATE—
See * Elections,”

Courr FExs (Aungbunnn Birr—

Ann-uncement ¢ Assent of the JGovernor Genera! to — . .

. 4

Caxeax, THE HoNoURBABLE MR. J.—
Chelas Bill, Registration of ——

Code of Criminal Procedure (Amendment) Bill . . .

*Criminal Law Amendment Bill o
¢ c

Paak.

1288
540500
612
652—671
671

671

988
1191--1197
1197—:199
1109—1203
1338
5290—530
543

651
783—788
718

733 -789
1131

896

545

548
623—625,
698

1120, 1248—
1345

1060, 1073
1076—1077
1078—1079..

1081
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Caxrar, THE HoNoumaBLe ME. J.—concld. °°
Oriminal Tribes (Amendment) Bill . R . . . . 502—594,
. 600—692,
606—612,
Election of — to the Seleot Committee for the amendment of Standing 964
Orders so as to provide for petitions relating to Bills pending before
the Council ot State. .
Hindu Ceremonial Emolaments Bill . . . . . , .| 929, 97947€~
Indian Penal Code (Amendment) Bill . . . . . .| 1804 —1305,
. . 1811-1314,
1819—1821,
Logal Practitioners (Wowen) Bill ., . . . . . .| 1407 —1408:
Mahendra Partab Singh Estates Bill . . . 1886—1885,
. 1401 —1404,
1406—1407..
Malabar (Completion of Trials) Supplementing Blll . . . . 764—1766-
Malkharoda and Gaontia Villagzes Laws Bill . . . .| 12290-1230,
1803 —1804.
Oath of Office . . . . . . . . . . 528
‘Official Secrets Bill , . . . . . . . . | 1206—12v6,
1212—1216.
Prisoners (Amendment) Bill . . . . . 836, 968.
Resolution r¢ administration of AJmer-Merwara 883—886
Resolution #¢ smendment of Electoral Rules so as to enable members of 1224—1+26,
the Council of State to scek election to other Legislative bodies. 1229.
Resolution e ap Bointment of Indinm to the posts of Seoretary, Joint| 1020—1034,
Seoret \ry and Deputy Secretary in overy department of the Government | 1047—1049..
of India Secretariat.
Resolution »e eligibility of political prisoners for election to the Central | 1202—1295
or Provinoial Legislatures. 1801—1802..
Resolution re exemption of certain classes of persons from the operation [943,945—947,
of the Indian Arms Act. 960—953,
966—968,
961.
Secretary of State’s Despatch laid on the table »e policy of Hu Majesty's 567 —648
Government with reference to the Government of India
Statement laid on the table re cost of Professior. Horne's epntntlon to 1086
A merica
Statement laid on the table 7¢ nummber of Mghammadans, Hindus, etc., 661 —560
employed in the Government of India Secretariat.
CRiMINAL LAW AMENDMENT BILL (COMMONLY ENOWNXN 48 Raciar Dis-
TINCTIONS BILL)—
Laid on the table as passed by the Legislative Assembly . . . . 909
Announcement re date for consideration of the —— . . 964
Motion to take into oconsideration . . . . .o 1060—1072
Taken into consideration . . . . . . . 1078—1088:
Pagsed . ' i . . o 1083
Message from the Le nslahve Alsembly agreomg to the amendments o 1218
wiade by the Council of State in the ——. °
Announcement re assent of the Governor General to —— . 1388
CaiMINAL TriBEs (AMENDMENT) BriL -
Motion to take into consideration . . . . . . 592—6.01
Taken into oonsidoratlon . . . . . . . . gol—-012 °
Passed . . . . . 612 .
Announcement re¢ auent of the ‘Governor Gonenl to «em . . 700

ce
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“‘CURRENCY NOTE's)—

Davasgoy, THR HoNOURABLP Stk MANRCKII B.—

.Jodian Factories (Amendment) Bi!l

¢

Da1r1E
Qn:‘stion re cost of — —

Question re deputatiof of Lieutenant-Colonel’ Willis

England to
report on the questiod of printing —— in India.

Code of Criminal Procedure (Amendment) Bill

. (K

Cotton Cess Bill
Criminal Law Amendment Bill

Discussion of the budget for 1928-24
Hinda Ceremorial Emoluments Bill .

. . .

Indian Finance Bill .
Indian Penal Code (Amendment) Bill

. L] . o .

Motion for the aneudment of Standing Orders e0 as to provide for pati-
tions relating to Bills pending befors the Council of State.

Motion for the postpor.ement of detailed considerition of the Code of |
Criminal Procedare (Amendwment) Bill. !

Ngnlilmtion of —— to the Joint Committee on the Indian Cotton Cess

’,

12981284,
1288 1240,
1245—1246
-1260— 1962
1192—1195,
1199
1086—1069,
1082
1!42 1147,
1149
976
219.
18851386,
1856 —1859.
13051807,
1815—1816.
968 —694

1181
671

Nomination of —— to the Selest Committee for the amendment of
8tanding Orders so as to provide for petitions relating to Bills pending
before the Council of State. ‘

Presentation of the report of Select Committee on proposed amendments
in the Council of State Standing Orders.

Presiding . . .

Resolution re arendment of Electoral Rales so as to enable wembers of
the Council of Btate to stand for election to other legisiative bodies .

Resolation re smendment of Rules S and 28 (1) of the Indian Jegislative
Rules 80 as to permit the Indian Legislature to take cognizance by
resolutions and questions o’ matters on which the Government of
India have already undertsken legislation.

Resolution re appointment of Indians as Traffic Inspectors ([ransporta-
tion Sranch) on Stato Railways in India,

Resolution »¢ appoin:ment of Indians to the posts of Secretary, Joint
Secretary and Deputy Secretary in every department of the Govern-
ment of India Secretariat.

Resolution re o’iﬂbility of political prisoners for election to the Central
or Provincial Legislatures.

Resolutioy, s exempiion of certain
of the Indian Arms Aot.

Resolution re reconstitution of the Indian Stores ).partmment in England

* and the developrent of the Stores Department in India.

Workmen’s Compensation Bill , .

See * Questions and Answers .

ctisses of persons from the operstion

MiILITARY—

Ques'ion r¢ increase in the [n'lce.nf milk and milk prod.uots i ——

e

1388

1042,
1087, 1107.

12221224,
897-—899.

1011 -1018.
1083—1040.

1289—1292.
041—=942,947,
962,958 —4 59,

1277.

912914,

533
633

4
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Diaziss, MiL1TaARY—COnCId, ° o
Question re nwinber, income and espenditure of —— . A . . 883--638
Question re proposed transfer of -——— farms to the Imperial Agricnltural 683
Department. -
DasEauGs, THE HoNOoUBWBLE MAHARAJADHIRAJA SIE RAMESHWARA
S186H, 0F— .
See “ Rameshwara Singh, The Honourable Maharajadhirsja 8ir.”
De 1a Rue and Compaor, Mesers.
See “ Postage Stamps "',
DxBr (8)—
8ee “ Retired Officers ''.
Dersa Dun MiviTaRy CoLLRGE—
See “ Military College (s) .
DeLr1—
_ 8ee “ New Capital ™.
DerEI UNIVERSITY—
Question e co: nection of students in the ——— colleges with the Punjab . 642
Quastion re piyment of the Punjub University scholarslips to the 542
students from Ambala Division studying i1 the -— Coll-ges.
Question re representative of resident students on the Board of —— . 612
DxarreciaTioN FuxND (s)---
Question r¢ provision of a —— for State Railways . N . . 689
DHOND—
Question re provirvion of [ntermediate class accommodation on railway 728
trains between —— and Manmad,
DigEAPTIA, THE HONOURABLE RAJa PRAMADs NarE RoOY, OF—
See * Roy, the Honourab'e Raja Pramada Nath ——, of Dighapatia ”.
DisTRIBUTOR(S -— N
Queostion and statement laid on the table re highest olass rates 591,753
of in Giovernment Presses before and after the introdamction of )
new scale in 1920,
Dury—
Question re export —— on patrol . . . . o . 529
Bee “ Motor Spirit "',
a8t Ixp1aN Ratnway— -
Question re taking over by theState of the administration of {heo—— 615
and the Great Indian Peninsula Railway.
L4 .
EAsTERN BENGAL RaiLway— °
Question 7¢ employment of [ndians as Traffic Inspectors, Commercial 983.—934
8ection, on ——, Nortu Western and Oudh and Rohilkhand Railways.
Question ¢ employment of Indians as Traffic Inspectors, Transportation 933
Seoti m, 01 the Oudh and Rohilkhand Railway and the ——, .
EcoNoMmic CoFFRRENCE, JMPERIAL — y
899

Question e the —— . . . . .




BDUCATION—

Question re ——of sops of Indian soldiers i m the Army ani their employ- ‘

" ment in civil departments.

Question re introduction wf religious and moral — in Gonrnment
sohoo!s and colleges

Question re introdnctlon of religious and mornl — in jails. . .

‘EDUCATIONAL SREVICE— ‘
” B

See * Indian —"',

RurcrioN(s)—
Question re statistios relating to voters at —— for the Provinoial
Legislative Councils, the Logillatwe Assembly and the Council of Stlte
See “ Political Prisoner(s).”

ELroroRal RUuLre— ]

Reso'ution r¢ amendinent of the —— 50 as tu enaublv wembers of the i

Coundl of State to seek election to other legislative bn.lies. |
Avnnouncement e summoning of a conference to considar the regnlations

made under the —. i

|

EMIGRANTS——
Question r¢ arrests and imprisonments of Indian —— in British Guiana
on account of strikes due to hard economic conditions.

EMIGRATION— |
Draft Notification laid on the table s terms and conlitions cf — for |
the purpoce of unskilled work to Ceylon. |

Draft Notitioation laid on the table r¢ terms and oonditions of —— for
tlie purpose of unskilled wark to Mauritina.
Draft Notifieation Jaid on the table 1« terms and conditions of — for
gho jarpose of unskilled work to Straits Settlements and Malay
tates.

-Question re appointment of a commission to enquire into the repatriation -
of Indians from South Africa.

anstlo-\ re appointment of protectors of Indiins in certain eolonies :

-Ques* ion ¢ status of Indians domiciled in the colonies

Resolation r¢ terms and conditions of —— for the purpose of nunkilled |
work of Ceylon.

Resolation re terms and oonditions of —~ for the purpose of umkllled
work to Maaritius.

Resolution re terirs and conditions of —— for the purpose of unskilled “

work to Straits Sottloments and Malay States.
See “ Kenya Colony ',

|
' |
‘Eszge CoXMI1TTER— I
Question r¢ action taken by Government on Resolutions passed by |
Legislative Assembly in oonneotion with Report of —. |

i

i

EXCHANGE— « o
8¢ ““ Council drafts "
5" « Jevons, Profouor H. Btanley ".
ee 4 ——Banks ’ {
See “ ——gains and losses ”, e !
TExcmxox BaFks—
+ Question-re making good to India of her loss inour rcd on the liguidation
of the overbuying guarantee to ——. -

t
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543844

984

93v—-987
e

721

12191229
997

1186 -1187

509—3570
1180—1101
568— 569

694

1271

1139
766—1770
1383—1846
7:0-772

1187—1188
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Question re strength ofethe Indian — (lmperial Bra.nch) . .

INDEX. .
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. Paiex.
EXCHANGE GAIN® AND LOSSES— ’
Stntement laid on the table e —=8 for the five years 19}7 -18 to 54—580
1921-22.
Exzeurive CcuNciLLOB(s)— *
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Introduced . . . . . . .
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Resolation r¢ terms and oondltnons of emigration for the purpose of

vnskilled work to —

MEaT TRADE—
Question re stoppage of Burma —- , . . . . .

Pace.

589, 127

1136—1388
1338
1401—1406
1408
1407

717718
764

766

7566

1181

€08

1229—1280
1230
1303--1804
1804
1304
1847

720

588

708
1132—1136
1128

112¢

1338

11901101
[ ]
1388—1345

11981129
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Mzoicar CorLrEan(s)—, .
., 8ee “ Hardinge ——, S.ady ",

[

MEDICAL SERVICH—
Question re staff appointments in military —— held by Indians . .

MEuORIAL(S)—
See * Pulshikar, Mrs. Sunderbai ',

MzrcHANT SHIPPING BiLr—
Message irom the Legislative Assembly asking for the conourrence of
the Courcil of State to the amendments made%y the Asserbly in the
as passed by the Couneil of State.
I1.aid on the table as pagscd by toe Legislative Assen bly ' . .
Motion to take the amendments made by the Legislative Asseinbly in

the into corsideration. ‘
Assembly’s amendments taken into consideration . .
Amendments adopted . . .
MResaGE{s)—

from the Governor General re allotment of days for the presentstion
and discussion of the budget.

From the Governor General re beads of expenditure open to discus-
sion by the Council of State when the Financial Statement is under

contideration. -

“from the Governor General recommending to the Council of State *
to pass the Finance bill as passed by the Legiclative Assew.bly, with
certain amendments.

—— from the Legisiutive Assembly sgreeing to the amendment made |
bylths Ccuncil of State in the Cantonu:ents (Hoase-Accommodation)
Bill.

—— from the Legislaties Assembly agreeing to the smend ments made
by the Council of State in the Code of Crimioal Procaiure : Amend-
men*) Bill.

from the Legislative Assewbly ngreeing to the amendments made
by the Council of State in the Criminal Law Amendment Bill

—— from the Leyislative Assembly ugreeing to the amendments made
by the Connc'l of State in the—

(1) Official Secrets Biil.
(2) Indian Penal Code (Amendinent) Bill.

—— from the Legis'ative Asrembly agreeing to the amendments made
by the Council of 8tate in the Workwen 's Cumpensation Bill.

from therLegi-lative Assemblv sgreeing, without amendwents, to

the Molkharods and Gaontia Villages Laws Bill, as passed by the
Council pf State. ¢
—— from the Legisiative Assembly agreeing, without amendments, to
‘the I'risoners (Amendment) Bill, as pasiod by the Council of Sta‘e.
—— from the Legislative Assembiy asking for the conourrence of the
Council of State to the amendments made by tke Asseratly in the
Merchant Shipping Bill as pa<- ed by the Counci{ of State.

* —— from the Legislative Assembly dissgreeing with the amendments

, madeby the Council of State in the Indian Finance Bill.

—'from the Legislative Asrembly to refer the Cotton Cess Bill to a
Joint Committee,

Paar,

. 1888

1847
1848
1408—1409

1410
410

€98—700
618—619
1884

909

1847
1218
1847

996

1847

1216
1847

1411
618




TNREX. " ’ . 27’

Paar.
hd »

MiviTarY COLLEGE(S)— . |
Question r¢ admission of sons of Indian officers to the ——, Belra Dun . | 541543

Question re rules for selection of candidates for admissipn to Sandhurst:  525—628
and Dehra Dun —— and to different Militury Sohools opened in Indis, :
the number of |tnc}ents therein, and the prospects of such students., |
MILITARY DAIBIES— . i
See “ Dairies, ',M tlitary . !
Mirirasy OFFICERS— ;
See “ Travelling ”.

MiriTaBY REQUIREMRNTS COMMITTEE—
Question r¢ report of the sub-crmmittee of the committee of Imperisl . 729

Defence on the recommendations of the ——. |

MILLER, TEE HoNOURABLE 818 Lrsrip—
Code of Criminal Procodure (Amendment) Bill , . . . .. 1262--1263
Election of —— to the Select Committee for the smerdment of Stand- 964

ing Orders so as to provide for pétitions relatiog to Bills pending '
before the Coarcil of State. i

Hindu Ceremonial Emoluments Bill . . . . . 979,
987—900 -
Official Secrets Bill . . . , . 1212, 1218.
Workmen's Comrensation Bill . . . . . .. 844846,
; 913—914 .
Mines Bior—
Repor: of the Joint Committee on the —— laid on the table . i 518
Laid on the table as psssed by tho Legislative Assembly . 651
Motion to t.ke into consideration  ." . . . . . .. 755—758.
Ta'en into consideration . . . . . . .. 758—769
Passed . . . . . . . o 759
Announcement re nssent of the Governor General to —— . . " 1132.

MiN1sTERS IN GovEBNORS' PROVINCES—
See *‘ Executive Councillor (s)". :
See * Opinions ™.

|
|
MissiON— ;
See ¢ Horne, Professor ”. i
1
|

Moxcrierr SuiTH, THE BoNoUraBLE 812 HENRY— !
Announcement r¢ official business for the meetng on the 2!st March| 1824—1325-
t

1923. ,
Code of Criminal Procedure (Amendment) Bill . . . . . 1234—1288,. ©

\ e 12431250,
12671248,
0 . 1270,
COnggratulatiom on the Knighthood conferred on —— on 1st January 524
1923. ®
Indian Penal Code (Amendment) Bill . . . . . .| 1813=-1314
Oath of Office . . . . . . . . . 1127
Official Secrets Bill . . . . . . .. . 1212
| .

Moxno SECTION OoF GOVERNMENT PREssEs—
Question ard statementelaid on the table e promotions of ocempositors *591, ¥58

in the ——,
L]




ot IND".!.

L N [}
Paeas.
MoNUMENTS— ° ¢
Question re complainis in connection with couservation of public 846
esmen ot Hampi, Madras Presidency. |
¥orar Ebucat 1oN— ‘
See * Education ',
Morrox(s)— T
= for the amondment of Standing Orders s0 as to provide for petihom 0939—947
relating to Bills pending before the Councll of State.
Motor Car(s)—
Question re number of - — and motor lurries and commercial vehisles 618
imported into [odia before and after the imuoeit.on of tho recent
import duty.
MoTtor SpPIRIT—
Question r: dnty on — produced in India and Burma . 6475848
8ee “ Petrol
MuppixaKN, TER HONOURABLE SIR ALEXANDER—
Announcement re allctment of the 19th and 21st February 1028 for 488

non-official business
Presiding

See * Prevident”.
8ee * Ruling(s}"”.

Munaumap Hussaix, THE HoNouBaBLE MB. ALt Baxsr—
QOath of office . . . . .
8ee “ Questions and Amwon
t MUHAMMADAN(8)—
Statement laid op the table rc number of —— Hindus, eto., employed in
the Government 6f India Secretariat.
See Indm= Eduacational Serviee™.

!
Mouxicieal TaxaTioN—
Sea* Cantonmonts ',

‘MuzraY, THE HoNOURBABLE SI1B At.nxunn R—
&ndian Finance Bill
Workmon s Compensation Bill .

e

. .

. | 528, 571,589,

618, 65',672,
689, 719, 751,
778, 821, 885,
860, 879, 884,
909, 988, 967,
997, 1083, -
10485, 1061
1078, 1085
1127, nss
1178, 1183,
1217, 12131,
1271, 1808,,
1827, 1847,

1877, 1399,
1ill, 1418,

[ ]
1061

661566

1859—1345
858—854,
8631—864.
8,7—870,
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L ]
PagE,
MougmrmMay Wakr Birn— g
Laid on the table as passed by the Legiglative Assembly . . . 1848
) [ ]
MUzaFraRRGaR DisTRICT— .
See ** Horse-breeding”’. .
Muzaumit UrLaB KBaN, TEHE HoxourRaBrE KHaN BaHADUR NiwaB
MuBauMMAD—
Chelas Bill, B.ogistm'iOn of °. . . . . . . - 626—626
Cotton Cess Bill . . . . . . . . . .| 1196—1197
Cotton Trarsport Bill , . . . . 787—788
Crimina! Tribes (Amendment) Bll] . . . . . . . 599
Indian Peral Code (A mendment) Bill . . . . . 1310, 1819
?\h berdra Partab Singh Estates Bill , . 1405—1406
\ 871
Beso!mion re exemption of certain classes of persons from the operstmn 942—943,
of the Indian Arme Aot. 961
Rerolution re reconstitation of the Indian Stores Department in England 1285

and the development of the Stores Department in Indis.

Narou, Terg HoNoURABLE DI1wAN BagaDUR V. RAMABHADRA—
Code of Criminal Procedure (Amendmont) Bill . . . . .
Indian Finarce Pill . . . . . .
Irdian Penal Code (Amendment) Eill - . . . .
See *“ Questions nnd Answers”.

NaNDY, THE HONOUBABLE-MABARAJA BI1R MANINDRA CHANDBA—
Chslas Bill, Registiation of . . . . . . . .
See ** Questions and Answers’’.

‘Nasix—
Question re opening of a branch railway line between —— Road Station
ard the city of -——,

Navar ARMAMENT Bini—
Laid on tl.e table as passed by the Legulanve Assemb]y .

Motion to take into consideration . . . .
Taken into conrideratim . . . . . . . . .
Passed . . . . .
Announcement re assent of the Governor General to . ‘ .

Navar Forcg—
Question re admission of Indisns to all arms of His Majesty’s — in
1ndia.

NavaL TRAINING—
Question 7¢ —— to Indians . . . . . .
NEGOTIABLE INs"BUMENTS (Annsmmm) Bu.x.-—-

Announ ement re aseent of the Governor General to — . *.® | _
NEW CariTAl— i ) ¢ ) .
-Quertion 7¢ use ol Indian art and srchitecture in the cons'ruction of —,

Delhi.

Nopru-Wrer FRONTIER PROVINCE—
Statement laid on the table 7¢ measures adopted to improve commuuvica-
tions in the —— and names of civil roads and railways built daring the
last seven years,

See “Indian Medical Selvice”.

1259—1260
1367—1368
1822

622

720780,

700
836
836
836
1182

722
1186
548

13831834




«¢ INDEX.

Nortr WrsTERN RalLWaY—
Question re employfneet of Indians as Trnﬁe Inspectors, Commercial Sec-
tion, on the ——, Oudh and ‘tohilkhacd and Eastern Bengal Railwa
Question re employment of ‘{ndians as Traffic Inspectors, 'l‘nmpomtxon

Section, on the —.
See ** House Accommodation”.
Boe “ 8wa rems’’.
See ¢ Witermen''.

‘OaTEH oF OFFICE—
Butler, The Honourable Mr. M. & D.
Chrdwick, The Honourable Mr. D. T.
Crerar, The Horourable Mr. J.
Forrest, The Honourable Mr. H, T, Stonor
Mnan.tt The Honoursble Major-General R. C..
Moncrieff 8with, The Honourable 8ir Henry
Mnhammad Hussain, The Honourable Mr. All Bnhh .
Purshotamdas Thakurdas, The Honowiable Mr.

OrricliL 8gcreTs RiLL—
| aid on the table as paseed by the I.eguhhve Anombly
Motion to take into coneideration

-Taken into consideration

Passed

Morsage from the Legislative As:embly agreeing to the amendrucnts mldeJ
by the Council of Stste in the ——.

OrrFiciaL TRUSTRES AND ADMINISTRATOR GENERAL'S AcTs AMENDMENT
Biri—
Arnounceme:' t re assent of the Governor General to ——

. .

OFr1RIONS—
Question r¢ procedure of the Government of Indis in asking for the ——
of Local Governments, especially of Ministers, in matters of general
public interest.

Onnn or BritisE INDIA--
Sec ¢ British India, Order of.”

OUDHE AFD ROBILKHAND BATLWaAY—
Question re emgloymont of Indians as Traffie T tors, Commercial
8ection, on the ———, Nortli Western and Eastern "g:gnl Railways.
Question re omploymant of Indians as Traffic Inspectors, Transportation
Bection, cn the —— and Eastern Bengal Railway.
Question re psy and allowanees of the Station and running staff on the—

Pixoxxv Hiris—
Question re cost of annexation of Chjn Hills and — tracts

[
Pirsmixar, Mrs. SURDERBAI—
Question r¢ memorial submitted by ——, wife of Krishnarao Ramrao
Palshikar of Indore.

e

Pirer O re¥scy BiLr—
Laid ontle table as passed by the Legislative Aesembly

Paas.

983—9084
038

528

528

538

528

589, 1827
1197
1051

528

988
1206—1209
1909—1216

1216

1847

548

79

993—984
988
631582

540

10858

886




INPEX. ", . dl&
’ ’
> . S
PagE.
° »
Parer CureeNCcY Birr—concld, o

Motion to take into contideration . . . . e 967968

Tuken into consideration .- . . . . . . . 968

Pas-ed . . . . . . . * . . . 948

Announcemont #e assent of the Governor (3eneral to —- . . . 1182

Panst MAERIAGE AND DiIvoBRCE (AMENDMEBNT) Brir—
Announcement re assent of the Governor General to — 548
Passaar(s)—
Questions re rates of —— to Jeddsh for Haj pilgrims . . .| 1188—1184
Passes, Raniway—
e Guestion 7o free issued to Kailway officiuls in 1922 . . . 1831
AY—

Question and statement laid on the table re —— of @Government Press 691, 7538
staff ander the old and new rcales. ’

See * Indian Civil 8ervice .

&ee “ Oudh and Rohilkhand Railway "',

See *“ P ostal Superintendents .

8ee * Zoological : urvey of India .

an.muul AND OBIENTAL STEAM NaviagaTioN CoMPANY—
See “ Freighta".
PENSI N(8)— )

Question re discontent among military olasses on socount of — and
gratuity cnses remaining undisposed of. 641

£ ** Indian Civil Service”.

See “* Piece-worker(s;”’.

See *“ Retirements”. -

PETITIONS—
otion for the amendment of Standing Orders so as to provide for 962—946
relating to Bills pending before the Council of State.
PrTROL—

Question re amount of —— produced in Burma and India each year 614
for the last five years, the amount exported and the excise gnt_y :
levied per year.

Question re export duty on — . . . . . . . 529

Resolution re -imposition of a duty on —— and benzine exported from 828—884,
1ndia and Barma to foreign countries. 1085—1101

See “ Motor Spirit”,

PHOTOGRAPH—
Announcement by President se——of Members taken on 28rd March 1923 1348
PIECE-WORKER(8)— :

Question and statement laid ou the table ®e grant of pemsions to —s— 690, 762
in Government Presses. .

Question and statement laid on the table re re-classification of —— in 889, 751
Government Presses.

Przos-WorkERs' COMMITTEE's REPORT— .

Question and statement laid on the table re action taken on —— . 691, 768

Question and statement laid on the table re explanation of terms | o 6591°768

“ Contingencies "’ an® * Ausiliaries "’ in the ——.
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Paaz,
. O
Pironrue— .
Question re rates ofspagsagus to Jeddah for Haj— . 1188—-118¢4
¢ See *‘Children — ™.
L]
Po Bye, Tex HoNougaBrE Maune— .
Remark by the President on the death of — . . . . . 628—524
Poxice ‘(lncuxxxn ro Disarreorion; BiLr— .
Announcement re assent of the Governor General to — . . 548
Porrcy, His MaJEsTY’s GOVERNMENT'S—
See * Government of India Act”.
PoriricarL Prisoxzm(s)— .
Resolution re eligibility of psrsons convioted of politioal offences involv- | 13¢5—130%
ing sentence of imprisonment for more than six months for election
to the Provincial or Indian Legislatare,
PosTAGE STAMPS—
Question re contrast with Mesars. Do la Rue and Company for 526
printing.
PosTAL ARTICLR 8)—
Question re¢ number of —— carried by the Post Office Department 617
in each of the half years ending 80th 8eptember 1920, 1921 and 1922.
Poeral SUPERINTEXDENT(8 —
Question re revision of the pay of — . . 728
PRESIDENT—
Announcement re officisl business for the meeting on 27th March 1938 . 1410
Congratulations on the graut of bomuurs to oertain members of the - 524
Council of State.
Constitution of the select committee for the amendment of Standing Or- 964
" ders so ar to provide for petitions relating to Bills pending before the
Council of State. .
Indian Merchant 8hipning Bill . . . . e v .| 1409—1410
Remarts by on the death of the Honourable Maung Po Bye . 623—624
Remarks« iy —— on the motion . .for postponement of consideration of 671—672
the Hindu Ceremonial Emoluments Bill. ' . 9
Remarks by —— re adjournment of Couneil till the 16th Joly 1028, 1418
and attendance of n embers of the Council of State at the meetings
of the Council held at Delhi from January to March 1928.
Remarks by re giving definite notice to members in regard to the 1412
terminat on of & seseion.
Bai::\ la ,d k- by re holding of meetings of the Council of State on 1401
olidavs
VOQI: of thattks to Sir William Geafy for gift of books to Members’ 851
ibrarv.

" Sew “ Muddiman, The Honourable Sir Alexander”. ‘

See “ Questions .
8ee “ Ruling(s)’".

[
, PBRAIDING— .
* Dadabhoy, The Honourable 8ir Maneckji Byramji . . . .

¢

1042, 10873
* 107
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Paaz,
“PRESIDING—roncld. .
Muddiman, The Hononrahle Sir Alexandor - . o . . 623, 671,
e° 5:9, 618,
851, 1,72, 680,
. 719, 781,
778, 821,
886, 340, 879,
. 884, 909,
° 933, 967,
997, 1022,
1015, 1061,
1078, 1085,
1127, 1188,
1178, 1188,
1217, 1281,
1271, 1303,
1827, 1347,
187, 1399,
1411, 1412
Zulfigar Ali Kbhan, The Honoursble Sir . . N B . J 881, 1171
Paxss(Es), GOVEBNMBNT—
Qx:e:tion and statement laid on the table e calculations of Computors 690, 782
) ¢ e «
Qnestion an] statement laid 'm the table re cost of machinery intro- 690, 752
duced in —— from 1919 to the end of 1922.
Question and statement laid on the table re cost of saperior staff of ~—— 591, 758
from 1918 to 1921, respectively.
Question and statement laid on the table re cost of supervision charges 690, 753
in daring 1920-21. .
Question and statement laid on the table re —— employees whose ser- 889, 7561
vices were dispe- sed with during 1932,
Question and statement laid on the table 76 --— Fine Fand . . 6%0, 762
‘Question and statement laid on the table re lowest and highest class 691, 763
rates of compositors and distribators in —— before and after the ‘
{ntroduction of new scale in 1930,
Question and statement laid on the table e pay of —— staff under the 691, 753
old and the new suales.
Question and statement laid on the table re promotions of compnsiturs 691, 768
in Mono sections of the —— .
Question and statement laid on the table r¢ reduction of superior super- 589, 753
vising staff in .
Question and stutement laid on the table re supplanting hand-labour by 690, 762
machinery in . o
Question and statement laid on the tabls e totalling maobines imported 591=m392,
for —— , Calcutta ' 768
Question re iranguration of provident fund in — . . . 690, 752
See * Piece-worker(s) *'.
See ** Piece-Workers’ Committes’s Report ". . ®
See ** Printing Clearing Office *. . .
PriME MiNieTEw's SPEEOH— .
Question e communication to the authorities in England of the Reso- o 1139
lution passed by the Legislative Assembly on —— re Indian Civil
Service.
[ ]
PrixTiNG CLBARING OFFIOR—
Question and statement laid on the table »e establishmeat of a — at o589, 72
Delhi, °
L]
D



T 34 , ’ .+ ITNDPEX.

Paisonnes (AMENpMENT! Bigr— | .
Motion for leave te iptroduce

»  Introdeed .- . . . .
Motion to take into oon ndcntion - . . . .
Tshn intn consideration .

l{eon from the Leghht.ive A.nmnl;ly - lné, without l'mendmonh;
ﬁ: —— a8 passed by the Council of sze. .
Ammnnnment re assent of the Governor General to ——

Paiviteez Tioxkr Oxpine—
Question re Railway —— issued to Railway officials in 1922

Paoczpues—
Ruling by President re —— in regard to Bills which Governor General
h-ncomlnndod nnder Section 67 B of the Government of India

ProTECTOR/8) OF IXDIANS IN, Cow!un—
Question re appointme: t of — .

Provioexr Fusp—
Question apd statement Jaid on the uble re inauguration of — m
Governwent Presecs.

PusLic PariTiess CoMMITTEE—
ion re xoticn taken on the Rerort of the — . .

Pustric SxrvicEs CoMMIBEBIOK—
Ques'ion re appointment of & —— .
Question re establishmert of 8 — in ln‘h nndot Seetion 96 Cc of the
Government of India Aet.

PusLic Sexvioss, RBovar CoMMissioX oN—
8ee “ Roya] Commission on Public Services’.

PuragOTAMDAS Tn.tunmu, Tz HorouraBLE MR.—

Cotton Transpert Bi . . . .
Hindu Ceremonisl Emolumontl Bill . . . . .

Motion to refer the Indian Cotton Cess Bill to Joint Committee
\ommuion of —— to the Jomt Committee on the Indian Cotion l.m

Resolatéon re sppomtment of & comumities to enqnlro into - tho quntlon
of industrial finsnce and industrial banks.

Resolution #c appointment of Indians as Traffic Inspectors (Trans-
portation Branch) on State Railways in India.

Resolation re Ipomtment of Indiats to the posts of Secretary, Joint
.. Secretary and Deputy Secretary in every depattment of the Govera-

 ment of India Sscre!ariat.

Resolution re szemption of certain classes of persons-£rom the operstion
of the Indian Arms Act.

Resolution re introduction of the system of compulsory national military

" tmuing and urv;oe. . Amal Sehems of 1
ego'ution re repeal ot the Army gamation 860 . .

8See “ Questions and Answers .

Paas.

1271

690, 708

648

$86—529
785—1726

783735
920928,
928, 928,
929,
666—655
67

623
780—784

10361037

048949,
963 —964
800—812

710712
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Pacs.
. . —————
Q""ﬁlﬁ."{'b Presid Y the few i
wrks by President re improving the system of arran né 0f —— 1
in the list of ~= for the meetings of the Cou il of sf:;'_' 615
Ruling by Presi'ent re abrerce of members from meetings without notice 701, 1127
when their —— or reso'utions are on the agenda japer. " 1188
QUESTIONS AND ANSWERS— ¢
- CHETTIYAR, THE HoNOURABLE DiwaN BaBADUR 8. M. ANNAMALAT—
Question re appointinent. of protectors of Indians in certain Colunies . 1271
Question re correspondence bet woeen the Governmart of India and the 1271
Government of Straits Bettlements re relief in respect of douhle tncame- .
tax.
Question re direct railway communication between India and Burma . 1583
DapaBBoY, Tark HoNOURsB. E SiR MaNECKJ1 Byramii—
Question re nlleged threat of the European nettlers in Kenya Colony to 698
uee violence against Indian settl:ye in the contingemoy of the Colonial
Becre:ary’s suzgestions for the equitable sclution of the Indian prob-
lem being given off. ¢ to. :
Question re alleged maltrgstment of Indipne in tho Federated Malay 6.8
‘States.
Question re grousing »f Indian Railwavs . . . . . 698—609
Question re che.k ou the growth of working expsnses on railwavs cons- 699
tructed under Brunch Live terms and paying & minimum dividend to .
shareliolders guaranteed by the Secretary of State for India. |
Question ¢ Imperial E onomic Conference . . . | 699
Froox, THE HUNOURABLE SIB ARTHUR -
Supplementary ques ion re uverngs number of hours in 1922 daring 690—891
which a goods wagon was raun on astive traffic cervice,
JarfER, THE HoNoURABLE KEAN BaEADUR EBRaHIM HaROON~— |
Question re rates of passages to Jeddah for Haj pilgrims . . .| 1183—1184
Qnertion re shippirg brokers for Hajis . . . . .- 1184
Question re rates of passages for children Haj pilgrims to Jeddah . . 1184
Question e immunity from auits for lims on account of debts against| 1184--1185
retired officers while in England.
Question re Naval truining to Indians . . . . . . 1185
Question re munieipal taxation on Government buildings in Cantonments 1185
Question r¢ Muslim element in the [ndian Educational Service in| 1185--1186
different provinces.
Question r¢ changes in tne mapsgement and organization of the Great 1186
Indian Peninsula Railway
Question re arrests and imprisonments of Indisn e:nigrants in British | 1186--1187
Guiana on account of s rikes due to hard economio oonditions.
v Que-tion r¢ action taken by Goverament on the Resolutions passed by| 1187—1188
the Legislative Assewbly in .conuection with Esher Committee's
Report. - i
Quea{?on re offact of increase of duty on impolts of sagar . . ) ] 1188—1189
Question re retention of Divisional Conumissicnerships 1n the cadres of | e 1189
Imperial Serviees. ! .
Question re status of Indians domiciled in the colonies . . ‘ 1189
Question re communication to the authorities in Kngland of the Resola- 1189
tion passed by the Legislative Assembly on I'rime Minister's Speech ! o
re Indian Civil Service. |
Question re distribution of 30 new appointments in the Indian Medical: o 1490
Service among provinees, ‘
e
v 2
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Qu3sTIONS AND AXSWERS—conld, . .

.Jarrsr, THx Hoxouzarrs KuiAx BaHADUR K3EaBIY HamooN—concld.

¢ Question fo steps taken by Government to enable Indians to qusalify for 1190

" sommisstons in the Artillery snd Engineer Bervices of the Army and
the Royal Indian Marire. 8

Question ro lease of land for the butlding of Islamia School, Relgaum . 1887

JEa, THE HONOURARLE MARANABOPADHEYAYA DR. GiNgaNATH—
Question re making available to Members of the opinions received on the 1085
rvubject of the codific.tion of the Hindu Law.

JooeNDpRa SikeH, THE HoNoURABLE SARDAR— )
Qrestion re representative of agriculturiats on the central board of the 1887
Imperial Bank. .- '

Karg, TRE HonoURABLE ME. VamaN Govinp—

Questi: n re resumy.tion of sale of Council drafts to siabiiise exchange . 845

Question re cost of Professor Horne's mission to the Unpited ttates of 548—548
America.:

Quertion re Profescor Horre's report of his work in Amerioa . 646-

Question re Professor Horne's work in the United States of Ameriea . 821

Questior re rurhase from Pro e: or H. Stanley Jevons of the copyright 821622
of his book “ Money. Banking and Exchange in India "',
Question re making good to India of her loss incurred on the liquidation 822
of the over-buying guarantee to Exchange Banks,

KBarPaRDE, THE HONOURABLE idn. GANESH BRIXRIBHNA—
Question re duty on mo!or spirit yroduced in India and Burma. ., . 647—548

Question re action taken on lieport of Committee on Publio Petitions 648
Liyr CEarxr, Tre HoNouBasre LigureNaxt Rao BaHADUR CHAULHERI—
Question re recruitment from 1ural and urban classes f Indians in Impe- 640
rial Services.
Quention re aprointment from rural classes of Indians in Imperial Servi- 540
ces, :

Quextion re nomination of r»ed candidates from rural and urban elass- 540—b541
a8 to vacauvies filled by th» Staff S8election Board.

Question re number of persons retired from military service since the 541
conclunifon of the war and number of pension eases remaining undis-
d of.
Question re discontent among m‘litary classes on nosount of penrion and 541

gratuity cases remaining undisyosed of. i
Question re admission of sons of Indian officers tn the Mili‘ary Ocllege, 841642

Debra Dueo. )

Question re connection of students in the Delbi University Cclleges with 542
the Ianjab.

Ques{ion 7 payment of the Punjab University scholarships to the stud- 642
onts f.om Athhels Division in Delhi 1 niversity Colleges,

Question re representative of resident students on the Board of Delhi 642
Univer-ity. - e .

Question re travelling allowance of Irdian Officers in the Army . . 643

Qnestion re education of s ns of Indian soldiers in the Army and their 648— 544
employment in Civil Departments. :

Question 7e increase in the number of Order of British India . . YV
. Question re disoontent among junior Indian Officers of the Army on 544
aocount of non-admiesion to the Order of British India.
* Question re pumber of miles travelled by kacka and pacca roads by -off- 645
<

cers of the Imperial Agricultural Service.
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QUESCIONS AND ANSWERS—ronld, y .
Mnlcn'n, TE® HoXouraBLE KHAN BAHADUR St AEMEDTEAMBY— .|
Qnertion re scheme for the deveiopment of the Vizagapatamn atbour. . 691693

N [ )

Munauxap Hussaix, Tag Honousasrk Ma. ALt Badsim— |

Question re free railwav pasges issned to railway officials in 1922 . vy .- 1331
Qlllbgné i2(m re rail way privilege ticket orders issued . to railway. officials in | 1331
Narou, Tug HoNouraBrs DIwaN Bamapur V. RAVABEAD A —
Question re oo:p'aints in connection with vonservation of public moinu- B4d
men'‘s at Hamp?, Madrae Presidency.
Quaestion re¢ sehemo for construction of a ship cnal throigh Pameswaram 549
for direct communication between India and Ceylon. '
Question re separstion of executive from judic'al functions . . . 648 —547
Questior: re Terri orial Force in the Madras Presidency . . . 547
Question re revision of tree t xa-ion principles
Question re¢ uea of Indian art and architecture in the oonstrm.l:non of the 1333 —1334
new capital, Delhi.
NaxpoY, THE HovoUurABLE MaRARAJA StR MaNINDRA CHANDRA—
inoséxon re increase in the salaries of officers of Zoological Survoy of 634—535
adia. .
‘Question re employmsnt of Anglo-In'ians and dowmiciled Kuropeans in 585—536
(Government gervice.
Question re recoguition of Anglo-Indians as statotory Indians for| * 635
appointments ‘n public sarvices.
“Question 71 contributions wade by differont European and Asiitio mem- 536
bers of the League of Nations in.!921 and 1922,
Quection r¢ total amoant paid to various surplus officers on their ratire- 537
ment.
'ngstion re appointinent of the [ndian Army Officers to’ the Indian Civil »87
ervice.
Questl an re reduction in railway freightsin India . A 537 538
Quesion re anti-dumping legislation to pruteo* Indian industries . . 538
Question r+ legislati'n for compulory marting of the'country of origin 638
on all foreign +oods imported into India.
Ques'ion me cost of Waz'ristin opera‘ions . .1 588—539
<Qu-g'ion re thirty <pe:ial appointments in th= Ludian Medioal Servios . 539
Qu-stim re I e'elyn Smith Committee’s Beport . 589
Questinan re Inchoipe Committee’s Reyort . 589
Qustion re cost of annexation of Chin Hills nnd PakoH\n Hxl]s lmcls 640
QQuostion re ¢cant of Fiscal and Ircl:cape Co: ninittees  , - . 640
Quention re numter of Governnent Press emp'oyces whose r-ervwes wore 569, 751
di pensed w th durirg 1022,
Question re re-clas ificetion of piece-wo kers in Government Presses 589, 761
‘Question g4 ertablishment of a Prin'ing le»rmg Offi e at Dethi . . £89, 762
QuIl;srion re reduction of snuperior supervising staff in Government 589, 752
I'¢SROY,
Questiot re calculations of Compators in iovernment Pressas . * [ 690, 752
Quetlon ¢ grant of i ensions 1o Ppiece- -workers in Government Pressas . 690, 7562
‘Questi: n re inanguration of provilent fand in @overnment Pr-sses .9 590, 753
Question e 03+t of +u, ervision charges 1n (Government Pressvs daring | . 699, 762
1920-21. °
Question re Government Presses’ Fine Fund . 690, 752
Qu;shon re sapplanting h.nd-labour by mmhmery in Government 590, 7562
resee:, °
Question re ocst of machinery introdaced in Government Presses from §90, 762
1919 to thé end of 1922. °
Qri;mion re promotion ofeompositor: in Mono Bections of Government 391. 763
TonRses. o
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BSTIONS ARD ANSWIERS—conéd, .
axpY, THE Howounisrs MimaRasa 818 Maxiupra CHaANDRA—cOACId
" Question re lowest and highest class rates of compositors and distributors
in Government Presses. Bofore and after the introduetion of new scale

10%0,
* Question re pay of Government Press Staff under the old and new scales.
Question re cost of superior staff of Government Preyses from 1918 to
1981, respectively. ' .
Question re explan tion of terms * Contingencies” and * Auxiliaries”
in the | tece-Workers’ C. mmit'es’s Report.
Question re sction taken on | iece-Workers' Committee’s Report . .
Question re totalling machines impoited fir Government Press, Culcutta

Question re purchase of stores by the High Commissioner for Indis in
London. .

Qre t on re value and quantity of stores purohased by the Government
of Irdia from Indiav m-nuf-cturers daring the years 1914—1683.

Ques'ion re decreaso in the quantity of wstores purchased from Indian
manufacturers since the armistice.

Que tion r¢ appoiniment of a commission to eo: quire into tle repatris
tion of Indians from Bouth Africa.

Question re guarsnteeing of the cost of stock, ylant and equipment of

_ such Inian Army Officers as des re to rettle in Anstralia.

Question r¢ number of men serving in the Kanchrapara Worklllo;- on
the liutorn tengal Railway and drawing a salary of over Rs. 3100 a
month.

Question re namber of Europeans, Anglo-Indians and Indians serving
in tte Jamalpur Workshups who draw a galary of Rs. 600 and more.
Question re number of 1:'di s drawing a ealary of Ra. 80) and over on

certnin Railwayva. N
Question 7 ¢ introduction of legislatior during the current resrion incor-
rating »uch jortion of the recommendations of the Repressive
{oura Committye as hive not yet been giver effect to.

PresHoTAMEA8 THAKURDAL, THR HoNOURABLE M 1. —
Supplementary que tion re anti-dumping legislation to protect -Indian
industries
Supplementary gnestion re average mamber of homrs in 1922 during
which a goods wagon was run on active traffic rervice

Rax Sara¥ Das, THx HoNouraBLR Ral BaaDUR Larai—
Question re contract with Messre. Do la Rue and Company for printing
postago s.ampe,
Questi' n re rules for se'cotion of candidates for admission to Sundhurst

and Dehra Dun MilitarLCol ege- and to the different military sehools |-

opencd in India, the num
such studens.

Qurst on re appofntinent of an Indian to the post of High Commissioner
for India rsce Sir Will am Meyer,_decensed.

Qnso:tion f'o formation and functioos of the propored Indian Commervial

~derv.ce.

Question re appointment of a Public Be1vices Commisrion . .

Question re ivsurance expert who helped at the deliberations of tte Joint
Commit-ee on the Workmen's Compensation Bill.

¢+ Question re expoit duty on potrol . .

r of students therein and the prospeots of

Question re replics of Local Governments to Home Degnrtm;nt Circular

re¢ eventual stoppage of recruitinent to Lmperia) eryices in Great

Britain.
L]

Paos.
691, 768
ao1, 768
691, 758
601, 783
501—692,
753
692—693
693—0694
694
694
694
695
895
606
£956—696
698
691
526
625—528
628
528
528629
629
530
629
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QuEsTIONS AXD ANSWERS—eontd.
Rax 8aman Dus, Tre HoN usanLx Rit BaBabur Lari—concld.
Queetion re number of motor cars and ‘motor lorries and®c8mmercial
vehioles imported fnto India before and after the ipposition of the
recort import duty. .
Question re tonnage of goods carried by Indian Railways in each of the
half years ending 30(h September 1931, 1921 and 1982, ;
Question re number of pasce carried by Intian Railways in each of
the half years ending 30th Septe:nber 1920, 1921 and 1933,
Question e amount of petrol produced in Burma and India in- esch year
of the last five years, the amount exported and the excise duty levied
Fer year.
Questien r¢ valuo of machinery imported into India in each of the half
years ending 80th September 1820, 1921 and 1922,
Question re taking over by the State of the administeation of the East
Indinn and Great Indian Peninsula Railways.
Question r¢ difference in rates of Bank in'erest in England and India .
Question re ¢ couragement of indigenous Indian shipping . .
Question re’ laying on the table of the report or tho Retrenchment

Comuwit' ee,

Question re publ ontion and laying on the tuble of the Report of the
Frontier Committre.

Question re number of Indiane, Anglo-Indians and Europeans employed
as Traffic Inspectors a* d 8tation Masters, drawing over Re. 150 per
mensen, on State, Guaranteed and Company Railways.

Question re ubolition of the agency system for the sale of salt . .

Questin re number of postal ar icles carried by the Po.t Office Depart-
;::90”1{@ in oach of the half years ending 80th September 1920, 1921 and

Question re inorease in 1922-28 iu the salaries of Indians, Anglo-Indians
and Euio; eans »mployed on State, Guaranteed and Company Railways
compar.d with tha' in 1913-14.

Question re appoiutment of an Indian as Trade Commissioner for TIndia
in East Africa.

Question re employment of Indians as Traflic Inspectors, Transporta-
tion Section, vn the North Western Railway.

Question re emplovment of Indians as Traffic Tnspectors, Trarsportation
Section, on Ou-haod Rohilkhand and Eastern Bengal Railways.

Question re employment of Indians as Traffic Inepectors, Commercial
~ection, on North Western, Oudh and Rohilkhand and Eastern Bengal
Railway-.

Question re honse aocorumodation for Indian members of the superior
staff of the North Western Pailway at Luhore.

Question re employment of Indians in the Superior Enginecring and
Revenue establisi ments of State Rli\wn{o.

Question re exclusion of nvmbhers of the Indian Legislature from the
list of permons entitled to private en:ree at Governurent liouse and at
Governor's Levees, Bowbay. . . »

Question re rotrenchment of watermen on North Western Railway

Question re utilizstion of Fine Funds of State Railwaye .

Question re provision of covered sheds a. Hardwar Ruilway 8:ation

Question re revivel of the syster of concession Railway tiokets to

places of banitariums and pilgrimages.

Raza Avl, TRE HoNOURBABLE SA1vAD— .
Supplementary question re appointment of an Indisn to the post of High
omm issioner for India. i
Supplementary questiog re pay and allowances of the station and
runring staff oh the Qudh and Rohilkhand Railway.

Paax.

618

18
618614
614

614—616
615
616
616
615—616
616
éle

616—617
617

817618

618
933
933
933034

934—036
985—986
986

1899
1399—1400
. 1400
* 1400

L]

538
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QUESTIONS AND ANSWEus—contd. _ . N

Raza Avy, THR Homwyln SarYAD=—concid. . . o
. Supplem-ntary question re reduction in railway freights in India . 687598
Supplementar~ question o g.nn'nont oocupation of Wazlristan o 589
Rupplementary question re Retrenchment Comwittee’s Report . . - 816
Snpplementary question re honse-accommodation for Indian 1embers “of 984985

the superior sfaff of the Notth Wers'ern Railway at Lahore. "

Supplementary questim re employmeot of Indians In ‘the superior En- 983—986
gineering and Kevenus pstablishwents of State Railways, .
Supplementary quesiions ré research work done by Khao Bshadnr{ 1820—1880
abib ur- Rahman'Khan in wireless telegraphy and tole?h:ny.
Supplentent nestion re free Rallway pusses irsued 1o Railway 1881
officialg in 9&. B o o y
Supplerentary question re uss of Indian art and srchitecture in the 1888
construction of new eapital, Delhi.

SauaLpas. THE HonouraBrE M2, Larusral—

Question re number, income and expenditure of military dufries . . 638583
Qudection re increase in the price of milk and milk products in military © 538
airies. .

Question re cost of military daires . . . . . . 588

Qnestion re proY)ooed transfer of mjlitary dairy farms to ths Imperial 533

" Agricultural Department. -

ines:clipn re administration and rquipment of the Roysl Air Force in 538—684
ndadia.

Supplementary question re purchase of stores by the High Commissioner 693
for India in London,

Question re number of Indian Medical Service Officers in military employ 1380
in Noith-West Fr ntier Frovince during.1921-22, _

Question r¢ European and Indiaa I. M. 8. Officers serviog in North- 1831

Weet Frontier Piovince.

Question re freight paid by Gove nment to P. and 0. Company for small | 1881—1382
paroels from January to Juna 193,

Question re staff appointments in military medical services held by 1382
Indians.

Question re training and aj pointment of Indians to staff appointinents 1382
in the Indian Medical Service.

Supplementary question re use of Iudian art and architecture in the 1883

const ruction of new c¢apital, Delhi.

8prexNs, THS HoNoUaaBLE M. PHIROZE C.—

Question re procedure of the Government of India in asking for opinions 719
of l.ocal Governuents, especially of Ministers, on matters of general
public interest. ' :

Question re admission of Indian students in British and Germen 718720
Oniversities.

Que:tion re duties of members of the Provinciil Forest Bervice and 720
a;n)gmmtion of the Inperial and Provincial Branches of the Forest

vice.

Question re pbject of Lord Winterton’s visit to India and the amount of 720
expenditare incurred on account of 1he visit.

Queitioh ¢ expenditute on the British ! egat ion at Kabul . .. 720

Qt;éhtion re statistics relating to vo'ers for Provincial and Indian Legi:- 721
atares. .

_Qned(:lion e admission of Indians to all arms of His Mujesty’s Forces in 722

* India. g ‘

fQuestion re reconstitation of the Indian Army Reserve of Officers . 7221728
Questiun re copyright law in regard to cinema films . - . . 728

i
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QUEBSTIONS AND ANSWERS—contd, » ,

8sTHNA, THE Honouvamis Me.PHiRozS8 C.v—concld, I
Question re average 8nnual pay and allowsnces of Bntuh and Indian 728 —724
Oficers in the Indian Army

Quent;or‘; 7o proportion of dritish and Indisn combmnts in the Artillery 724

1mn iady, :

. Qnestion re method of recrait:nent far Forest Service . B 725
Question re st ength of the ndian Forest Service (Imp rial Branch) . 725

Question re establihment of a Public Swrviecsr Commission in India ©25--726
under Sestion 96 C of the Government of India Act.

Question e number of Indians in Air Furce and . Armourad’ Car 726
Co:nranies, .
-Questlmn re concesaions given to. milita'y oficers when traveiling by 72¢
railway. ’
Question re cirriage of coal from Caliutta to Rangoon fo; Burma 727

Railways,
Ques ioa re "eport of Racial Distinctions Committes . . . . 727
‘Question re Reporl. of Machinery (Tariff Committee . e . 727

Quedtion re revivion of rav of Poatal Saperintendents 728
Qu:utlon re number of Indians holding staff appointments in the Indmn 728—72¢
rmy

Quertion re report of sub-committee of the Com-mittee of Imperial 729
Defence on the recommendations of the Military Reqaireaients
Commitfee

Question re provision of Intermediate class accommndation on railway 729

trains betwern Dhond and Mannad
«Qestion re opening of s branch railway line betwzon Nag'’k Rord Station | ~ 729—780
and City of Nasik.

Question re strength of the India Officc establishment . 730

Qaos'jon re strength of office establishment of the High Com:nissioner 780
for Indi:x 1n Londoo.

Queation re numbe of Indians employel on the India O fee eetablish- 780—731
ment.

Question re cost of office of High Commiss‘oner for India in Loadon, as 781
compared with offices of Colom.l Agents Uenerd and High
Comu.issioners.

Question re progress of enrolment for Battalions of the Territorial 731733
Force.

Quegtion re is-atisfaction cn non-sppointment of an Indianas Governor 732
of a provirce. 599

Quest\on #+ reduction in the namber of Exccutive Councillors and Miis-
ters in Frovincial G.vernments.

Question re deprtation nf Lieutauant-Colonel Willis to England to report 823
on the subject of prmtlug currency notex ia India.

Question re memorin! submitted by “rs. Sunderbai Palshikar, wife of 1085
Krithnarno Ruinrao 1'alshikar of Indore, °

Question re practice of closing for the who'e of 3aturdars ndopted by 1217
ceriain rai,way workshops,

Qu-stion re purchase of new wagons on car tain riilways instead of 1217
repairing tli‘w old ones.

Question 75 olosing down of private wharves st Aden . . s 1218

Quection »e purch-ge of stores by Company-managed Ra’ lw». 5 . . . 1218

8ugaBiR SiNHA, THE HoNOUBABLE LaLi— N
Supplementary yuestion ¢ printing of postage stamps 625 .
Question re relncroduotlon of the system of issying concession Railwn.y N *629

tiokets. . :
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Paias.

QuxsTICNS AND AXSWRRS—concld, .
Suxan's Sixms, TrE Henovnasre Lara—concld.
* Question re names of me.beys of the Central Cotton Committee and 639580

their duties,
Question re use of sacred bulls and buffaloes dedicated by the Hindus . 530—581
Question re returns Nos. 6 and 7 filed by income tax assessees . 581

Question 7o pay and allowatces of the station amd fumningstaff on|  531—832

Oudh snd Rolkiikhand Rai.way.

Question re aprointment of s Committee for the development of sngar- 696:
cane cultivation snd marufucture of sugar. ‘

Questicn re completion of the Council Chamber at Raisina . . . 698

Questivn re Lady Hardinge Medical College, Delhi . 695—698

Qnen.hon re mtroduc‘non of religious and moral eduration in Govmmont 986
woi ools and colleges.

Question r¢ introduction « f religions and moral education in jails 936—087

Question re borse-breedirg for military purposcs in the United Pro- 987
vines

Question ra lmnovrmem of the breed and number of milch and agricul- 937—988.
tural catt

Question ro atabllnhmont of an Tmperial Cattle Board 112711328

Question re number of n.eetings of Standing Committess held in erery 1128
department of the Government of India since their appointment.

Question re Standing Committee attached to the Dopartment of Revenue 1128
srd Agriculture.

Question re stoppsge of Burma meat trade 1128—1120

Question re revival of horse-breeding opent ons iu Mnnﬁnmaglr 1129

District.
Supplen entary question re use of Indian Art and architectnre in the| 13331384
constiuc ion of ncw capital, Delhi.
Quesion re reduction of the number of nwoepou snd watermen on North | 1400—1401
Wes'ern Railway.
Question re upper olass waiting rooms at Hardwar Ruilway Station 1401

WacHa, Tuz HoxouraBLE Si Dinsgaw E.—
Qnﬁm‘:n re provision of a fand for annuaf depreciation of all State €89
ailways.

Quaestion re 18ilway exployees mentioned in Chgtcr 4, paragraph 83, of $89—690

the Railway Admini.tration Report for 1921
Questi n re statistics of goods wagons on railways 690-
Questinn 7¢ average number of hours in the year 1982 dnm:g ‘which 690—691
a goods wagon was run on act've iraffic service.

Question re sversge gross e rni & per hour of a goods wagon when 691
actually ruuning cn active trafhie servioe.
Question renverage sumber of days in ® year during which a goods 691

wagon remains idle.
.o
ZuryiQas ALt Kxax, Tre Hoxourasrx €
Question re rerearch work dome by lnn Babadar Habib-ur-Rahman | 18381830
Kban in wireless telegrapby and telephony in India.

Raciar Distincrions Bini—
See “ Crimival Law Amendment Bi!l .

‘ Raciir Dierisciioss CoMYITTRE— e
. Question ro lepcrt of the —— . . . . . . 787
¢
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Paax.
L]
Rapto CoMMUNICATION— ' 3
Resolution re provision of direst —— betwesn Indip and the United 828
Kingdom.
Rariwax(s)— :
Question re check on the grasth of working expenses on -——— contruoted 699
under Branch Line terms and paying a minimum dividend to share-
holders guaranteed by the Secretary of State for India
Question re direct —— communication between India and Burma . . 1382
Question re emnloyment of Indians in the ~uperior Engineering and 985—¢86-
Re enue establishments of the State ——.
Question re free —— passes issued to -—— officlals in 1922 . . 1381
Question re grouping of Indien —— : . . . . 6y8—699
Ques‘ion re number of Indians, Anglo-Indians and Enropeans emplored 616
as Traffic Inspactors and Station Masters drawing more than Its, 150
per mensem on State and Guaranteed and Company —- in India.
Question 7+ number of Indians drawing a salary of Rs. 300 and over on 696-

aortain ~—.
Question re number of passengers carried by Indixn —— in eack of the 618—614
half vears ending 3)th September 1620, 1921 and 1982,
Qaestion re ol)oning of & branch —— line between Nasik Road Ststionand 759—780"

the City of Nasik.
Question re provision of a fund for annual devreciation for all State 6389
Question re provision of Intermediate class accommodation on — trains 729
between Dhond and Manmad.
Question re purchase of stores by Company-managed — . . . 1218
Q:estion re purcliase of new wagons on certain — — instend of rep.iring 1217
the old nnes. 618

Question re tonnage of goods cirried by Indian -— in each of the half
years ending 30th September 1920, 1921 and 1922.

See * East Indisn — ",

See * K wtern Bengal —

See “ Fine Funi’™.

See * Freights, ",

See * Great Indian Peninsula — *'.

See *“ Hardwar .

See * North-West Frontier Province ™',

See “ North Western - ="',

See “ Ou th and Rohilkkhand —= .

See ** Privilege Ticket Ordeis .

See “ Trafic Inspec‘or(e) .

See “ Wagons) "

Ranzway CoxcessioN Tickers—
Question re re-introduction of the system of issuing — . | ., . 52)
Question re revival of the system of —— to places of sanitariams and 1400
pilgrimages. ? .
Rantwar E 8)— .
AILWAY EMPLOYRE(S) 889—690-

Question re entioned in Chapter 4, paragraph 32, of the Railway
Administration Report for 1821-22,

RalLWAY STAFF— . .
Question re increase in 1922-23 in s1laries of Indians, Anglo-indians anl bl7—.—818~ .

Europeans employed@n Stats and Guaranteed and Company Railways | o
as compared with that of 1918-14. . .
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Ruxg:u' Wonnnor‘:.— . Anglo-Ind . 4 Ind ing §

estion re namber o r..peans, Anglo-Indians an ians serving in

¢« the at J.m:dp{?: (n the E~st Indiap Railway who dp,'._l'qrﬁiﬂ'
of Ils. 500 and over. o - e

Qnestion re number of men serving in the —— at Kanchraparn on the |-

Enrstern Bengal Railway wno draw a salary of over Rs. 8:)0.
Question re practice of closing for the whole of Satardays adopted by
oertain —, N ‘ ¢ o

fKauwrsAwies Sinen, Tas HoNouraBLE MARABAJADHIRAJA 8IB —— , OF
DavBRANGA— . ' -
Indian Finance Bill . . . . . . . .

Raw Nivwi—
Remarks re belding of a meeting of Council on -——, & Hindu festival .

Raw Sarars Das, ToE HoroUraBLE Ra1 BAHAPUR Tuta—

Cantonments ( House-Acoommodation) Bill . . . . . .

Code of Criwinal Procednre (Ame: dment) Bill ., .

Cotton Transport Bill .. . . . . . . . .

Dirovasion of the budget for 1023-24 . . . . . o

Elec.ion of t- the Select Committee for the amendwent of St.nl-
ing Orden to provide for petitions relating to Bil's pending before the
Council of State.

Hirda Ceramonial Enoluments Bill , . . . o
Indian Firance Bill . . . . . . . . .
Irdian Pensl Code {Amendment: Bill . - .

Mariied Women's 1operts ( Amendment) Bill . . . . .
Metion for post ponement of resolution reimposition of a daty on petrol ,
and benzine exported from India an ! Burma'to foreign countries.
Motion tn refer the Indian Cotton Cess Bill toa Joint Committee "
Rerolotion re appnintment of » committee to enquire into the questiin of
indu-trial finance aud industria) zanks.
. Resolnticn re aprointment of Indians as Traffic Inspeotors (Tranrporta-
tion Branch) on State Railwaya in India. :
Resolution re appointment of Indians to the post of Secretary, Joint |
8. cretary and llepnty Secretary in every department cf the Government !
of Indin Secretariat. |
Resolution re eligibilitv of politieal prisoners for election to the I'rovin- |
cinl or Central Legilatures,
Reiolution re exemption ¢f oertain clas-es of persons from the operation
of the Indian Arms Act.
Resolution re imposition of 4 duty on petrol and benzine exportad from
I'wrmu and Tr dia to foreign countries. : |
Resolution re int1Gdaciion of the ay-tem of compulsory national military |
training and secvice. i
Resoluticn 7e vrovisi n of funds for irtigation projects and constitation |

of gn expert toard therefor at headquarters.

Re-olut on re recons itution of the Indian Stores Department in kngland | 1277—1278,

and the development o7 the S.ores Department in In 'ia. |
Rerolvtion re repeal of the Army Amalgamation Scheme of 1859 -. o

Resolotion re workmen’s compenwation and social insurance in agricul- '

I'agE.

«»
695
605
¢ 1217
1885—1884
1401
746
1268—1269
787
1149—1158
054
976—976,
991
1381—1883
1307, 1816
1125
833
660—661
784—786
907—999,
1017—1018
1042
1207
940—947,
960
824—831,
10971100
807—808
689, 646
1284
714
678—474

Workmen's Componntio; Bl , . . . . . . .| 842, 859, 874

See * Qbestions and Answers”. N l
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RaxraL SiveH, Tus HoSOURsBLE RA;A Siz— N |
Code of Criminal Procedure (Amendment) Bill . R . ol <1268
Resolution re introdnetion of the system of compulsory national mititary |  808—80¢9-
training and service.
Raza Art, THE HoNOURABLE 8a1vAD—
Code of Criminal Procedyre (Amendmeat) Bil , , . . ] 12401242,
1261—1288, ¢
) 1268
Criminal Law Amendment Bill, R . PR . . 1063—10485,
107813074,
1077—10l
Criminal Tribes (Amendment) Bill . . . . . 597, 5018_1
603, 8u7— -
) 810"
Electiun of —— to the Select Committee for the amendment of Standing 904
Orde:s so as to provide for petitions relating to Bills pending before the
Council of State. )
Hindu Ceremonial Emoluments Bill . . . . . R 980—981,
991 —004
Indian Finance Bill . . . . . . . . 1385, 1877—
187y, 1388—
1890"
Mahendra Partab Singh Estates Bill R . . . . 1837
Motion to refer the Indian Cotton Cess Bill to Joint Committee . 667 —668-
Resolution re administration of Ajmer-Merwara . ) 879—883,.
886 —888
Resolution 7e amendment of the Electoral Rules so ar to enablea Vlember| 1219—1223,
of tha Council of State to seek election to other legislative bodies. 1226 —-1229
Resclution 7¢ amendment of Rales 8 and 24 (1) of the Ind:an Legislative 904—905.
Rnles 80 as to permit the Indian Legislature to take cognizance by re-
solutions und questions of matters on which the Governnent of India
have already nnde: taken legislation
Resoluation re appointment of Indiars to the posts of Becretary, Join:| 1022—1025,
8 oretar: and Deputy Seorstary in every depurtment of the Government| 1048—1013
of India Secretariat. :
Resolation e eligibility of political prisoners for e'ection to the Central or! 1285 .-1289,
Piovincial Legi-latures. ! 1:98=13 11
Resolution e exemption of ceitain clatses of persuns frown the operation 918—945,
of the Indian Arms Act. 848, 980
Resolution re placing on table of correspondence regarding improve- 582—68%.
ment of cm-sitiuns and prospects of Indian Civil Bervice and other
Imperial Services, especially in connection with appointment of a
Comuission to enquire into the matter. - »
Reslution re provision of funds for irrigation projecis and the constitu- 640—642:
tion of an expert bourd therefor at headguarters. .
Resolution re reconstitution of the Indian Stores Department in England 1284
and the development of the Stores Liepartsent in India. »
Resolution rs terms and conditions of emigration for the purpose of un-  1842—1343:
skilled work to Mauritius. ;
Withdrawal by of his Resolation e conditions of rervice, pay, 886—5657
allowances and -pension of all future entrants to. the ludian Civil |
Service. - I
Withdrawal hy——of his Resolation re giving of opportunitivs to Indians 835°-827
for qualifving for Seoretaryships, etc., in the &ovommo_nt of lndia o o
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Raza AL, TEs HoNOURABLE Saivap—concld.e
Workmen's Compenistton Bill c e .

L4

.

See “ Questions ar.d Answers”.

Rawrisson, His ExcriLxxcY Lozp—
See * Commander-iu-Chief; His Excellency the”.

‘RECOMMF NDATION OF THY GOVERNOR-GEAERAL— *
—— nnder Bcction €7B of the Government of India Act in conneotion
with the Indian Finance Bill. *

Rarieicoe Epucatior—
See * Education .

REPEALIXG AND AMENDIXG Birr—
- Laid on the ta) le as passed by the Legislative Assembly
Motion to take into consideration S .
Taken into cons'deration . . . . . . . .

Parsed . . . .
Apnonrcoment re assent «f the Governor General to ——

REPORT(8)—

= 12i2 cn the table cf Joirt Committees on—

Boileis Bill . . . . . . .
Cantcnments (Hotse- Acormmodation) Bill . )
Cotton Trassport Bill . . . . . . .
Mines Bill . . . . . . . . . .
Workmen's Compensation Bill . . . . ; .

See ** Esher Committee ™.

See “ Hori e, Professor ™.

See lmmﬁd Defence Committee "', .

See * Incheape Committee ™. :

See ** Llewelyn #mith Committse .

See “ Machinery Committee .”

Ses “ Military Requiremente Committee .”
See “ Piece-Workers' Committee's —"'.
Sece *“ Publio Petitions Committee .

See * Racisl Distinctions Committee ”.
See * Standing Orders ”.

(4

Rarazes1VE DIays CoMMITTEE—
Question re introduction of legislationduring the current seesion incorpo-
rhting such recommendations of the —— as have not yet been given

Tect to.

REsdLUTION(8)—
Question reaction taken by Government on —— pussed by the Legisla-

tive Assembly in eonnection with Ester Committee's Report.

Paex.

840, 846—
858, 8¢8,
874, 915

1384

88%
469
069
969
1182

848
848

671

606—696

1187—1188




BESOLUTION 8 —concld. ’ .
v = re amendingnt ‘of Electoral Rules 80 .as t0 enable 1Dembers of the | 1319—1229
Council of State to seek . electinn to other legisl itive, b udies. *
—~— re amendment. of Ryles 8 and 2. (1' of the Inlian Legislative 838—908
Rules 20 as to permit the [ndisn Leyislature to 'ake cognizance by ——
,and questions of matter: on which Government of In lia have n{ma.d ]
undertaken legislatior. .

—— re appointment of a Committee to enquire into tha administeation 879—388
of Ajmer-Merwara. .
—— re appointment of a Commi:tes to e:quire into the question of 773—797

industris] inance and indastrial bank«.
~— re uppointment of Ind'ans ss Traffic Inspsctors in the Transportation | ©97—1020
Branoh on State Railways in India. ,
—=— re appointment of Indians to the posts of Secretary, Joint Secretary|  826—827,
and Deputy Secretary in all Departmerts of the Government of Iniia| 1020—1050 .
Secretariat.
—— re oonditions of service, pay, allowanc.s.and pension of all futare §86—687
entrants to the Indian Civil Service.
— - re oligibility of persons convicted of political offences involving | 1233—1302
. sentences of imprisonment for more than six months for election to the
Indian or Provincial Legislatures.
~=— re exemption of certain clarses of persons from the operation of the[907, 939—962
Indian 3rms Act.
re imposition of a duty on bonzine and petrol exported from India 828—984, .
ond Burma to foreign countries. 1085—1101
—— re introdurti n of the system of compnlsory nationa! military triia- 787—818
ing and service.
— re placingz on table of corvesrondence regurding inprovemant of 678 —-586
condition» and pr spec:s of Indian Civil Servica a1d other Imperial
servioes, espec ally in connection with the appointment of a commission
to enquire into the matter.
-_— rle pkﬁng on table of correspondence regarding purchase of stores in 572577
Ergland.
—_— Ee rotec'ipn bufo:e and after child-birth of wome: wige-earners in 634—688
agricultare, the night work .of women, .children and young persins
emgioyed in agriculture and the living-in conditions of agricultural

workers,
re provision of direct radio commaunication betwoeen India and the 833
United Kingdom. -
~—— 7e provision of funds for irrigation projec's and the constitation of 629—360

expert biard theref.r at headguarters.
re reconstitution of the Indian Stores Department in England and | 12711236
the development of the Stares Department in Indis.
re repeal of the Army Amalgamation Scheme of 1839 . . . 701—7‘1’7
—— re rights and status of Indians in Kenys Colony . . . . .1102—11-1
~—— re taking of & census of production of British India every 10 years. 818—819,?
. 823—826
~— 16 torms and conditions of emigration for the purpose of unskilled 766—770
work to.Ceylon. >
re terms and conditions.of emigzation for the purpose of waskilled 1?38—1845
work to Mauritios.
re terms and corditions of emigration for the purposeof unskilled | *770—773
work to Straits Settlements and Malay States. .

—— e workmen's compensation and social insurance in sgriculture . 672—584

Rnl;"ng by President that s member cannot move s ——different in s 829
oharacter to one standing uitinlt his name in the list of business if the ., ,
official member in gharge objects. : ’

* »
0




RzsoLuTION(8)—concld, ,
. Buling by President that mo further ‘motion ean be made after the
mover of a —— and the Gavernment Mentber have replied.
Ruling by President re procedure for the discussion of —— contsining
many clauses, -
&ee “ Absence of Members *.
See * Prime Minister's Bpeech ", .

RETIRED OFPICERS.
Questior re immunity from suite for claims on acoount of debts against
—— while in England.

* RETIREMFNTS—

¢
.

L]

Question ye —— from military service since the conclusion of the war,
and nuwber of pension eases remaining undisposed of.

RETRENCHMENT COMMITTER—
Question re laying on the table of the report of the —— , . .
8ee * [nchoape Cemmittee ™,

REVENUR oKD AGRICULTRE DEPARTMBNT—
Question re Standing Committee attached to the —~ . .

Roaps—
See “ North Weet Frontier Provinos *,

Roy, TeE HonouraBLE Raja PRaMADs NaTH —— OF DieHAPATIA—
Dircussion of the Buduet for 1928-24 . . . . . .
Resolution re eligibility f politiesl prisoners for election to ‘the Central

or Provincial islatures.
Resolution re exemption of certain classes of persons from the operation
of the Indian Aims Act. o

Rovar Coumiesior ox I'UBLIC SERVICRe—
Announcement re appointment of a —— in India o . . .
Resolntion re jlacing on table of corresyondence regsrding improvement
of conditions and prospects of Indian Civil Fervics and other Imperial
Bervicee, especially in connection with the sppointw ent of —.

«
RovaL INDIAN MaRIFR—

Question s afeps taken by Governmeniato enable Indians to qualify for
c:yminiom in the Artillery and Engineer Services of the Army and
the —-.

©

BRurtxals)—
«2— by President r¢ absence of members from meetings without notise
. whe:: their questions or resolutions are on the agenda paper.
. [ &

1184-1185

541

'016—-616

1128

1187
1206—1297

0562
677
578—b86-

1190

¥01,1188




RuLiNa(s —conrld. *

.

——— by Pretid=nt e advisability of reciting on the Bil's themselves any
sanctions which are required by tbe « overnment of India Act, or
endorsing the fact on the Bills.

by Preident re clas-e*of amendments which can be moved on the
third reading of a Bill,

—— by Pre.ident ¢ moving of amendments before a Bill has been taken
into consideration.
— - bv President re pogirion as regards a member desiring to offer
explanation while another member is speaking.
by President s postponement of the consideration of an earlier
olau-e of a Bill till the consideration of a liter clause has been com-
pleted.

—— by Piesident re prooedure for the discussion of resolutions contnining
many clau«rs.

—— by President re proceduve in regard to Bills which the Govercor
Goneral has recommended under section 67 B of the Govornment of
India Act.

—— by President re reference in Council to the condnct of His Majesty
the King-Kmperor.

by Preside:.t re rep rt of a Joint or Select Committee beiry the only

neans of b.in ing betore the House the deliberations of the Joint or|
Select Com mittees.

——— by President that a member cannot move a re:olution different in
character to or.e starding rgainst nis nane in the List of Buriness if
the official member in ¢hirgs objecte )

—— by President that no further motion can be made once the Mover
of a Resolntion and the Government Member have replied.

.—— by I'rexident th .t vubstantial amendments cinnot moved on  the
third reading of u Bill.

—— by President that the members cannot . peak twice on one
motien.

—— by Piesident that the scope of a Bill cannot be amerded either on
the moti>n for introduction or at any other stage of tbe Bill.

—~— by U'resident that when members putting the questions aio unab’e
to attend a mreting of the Council they should give notice of their
abaence. . .

—— by Pre ident re proger coursein moving new clanses in & Bill being
{o move them at the end of tue Biil when the old elauses are dispored

—_ by Presidont e time hmit for speeches during the di:icnsion of the
budget.

RuBaL cLassEs or INDIANS— -t
8See ** Imperial Services '’. R
8ee * Staff Selection Board . ’

Savr—
Questicn ¢ abolition of the agency systen for the sale of —

SALT Tax—
Discussion on the Findnce | il! ¢ enhancement of — .

UAGE,

1077

ol4
1207
812
19

940—041
1836

1289
849

629

660
¢}4,916

600

1837
1137

1076

1133

A

04
616- -617
[ ]

Yaae—1907
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BANMALDAS, The HoNoURABLL MR, LarLuBnar—

Code of Criminal Procedare (Amendment) Bitl . . . 1238,
. 12511258,

. 1267
Cotton Cess Bill . . . . . . . . 1195~ 1196,
. 1202—12c8

Crimi-al Law Amendment Bill . . . . . . 108 —1066
Crimi: al Tribe: (Amendment) Bill . . . - . . 6596
Discussion of the Budget for 1v88-34 . 1136—1141
Election of — to the >eleut Committee for1he amendment of Slndmg : 964

Ordern »0 as to provide for petitions relating to Bills punding before th: !
Council of State.

Hindu Ceremonial Emoluments Bill , . . . . . .| 927
L 981, #83
Indian Boilers Bill ., . . . . . . . ol 760
Indian Finarce Rill . . . . . - . . 1835, 1852
) b 1856,
| 1398—1894

Indias Mines Bill . . . . ol 766
Indian Penal C. de (Ame:dmenU s’ . . . . .| 1307--1808,
. 1314--1316,

i 1424

Motion for the prstponement of detailed consideration of the Code of ; 1120—1180
Criminal Procedare (Amendment) Bill. !
Motirn 10 refer the Indian Cotton Cess Fill to Joint Committee . 065—6464
Nomination of —— to Jsi.t Committee on Indian Cottan Cess Bill 671
Resclution 7¢ amendmnent of Rules & and 28 (1) of the Indian Legislative 896—900
Rules 80 as fo permit 1ke ludinn Legislature to take cognizance br .
resolusions and questions of mat'ers on which tke Govcrnment of
India Lae airendy undertaken legisiation.
Resolution re appointient of Indians s Traffic Inspectors : Transporta: 1007, 1016
tion Branch) un State Kailwaysin India.
Resolntion re appointment of Indians to the posts of Secretary, Jomt o 1041—1042
Secretary and Deputy Secietary in every department of the Govern. ;
ment of India Secretarint. i
Re:oiution 1e imporition of a daty on benzine and petrol exported from i 10941000
India and Burma to foreign ccuntsies.
Recolution 7e placing (n hile of correspondence regnrding purchase of © 872574,
rtores in England. 675—677
Reso'ution re provision of funds for irrigation projeots and the ¢ nstitu- 643 —0o4d
tion of an expert board therefor nt headquarters.
Resolation e recunetitntion of the Indian Stoies Department in 1276—1277
Eng'and and the developn.ent of the Stores Department in India.
Renolution r~ 1epesl of the Army Amalgamation Scheme of 1859 . 712--713
tecolution re rights and rtatus of Indians in Kenya Colony . 1107 -1.0¢
Reslution re terms and conditions of emigrution for the purpose of 768—T70%
un-killed work to Ceylon.
Resclution re tame and conditions of emigration for the purpose of | 1841—1848
anskilled work to Mauritius.
Resolution ee terms and conditions of emigration for the purpose of 771778
yniskilled work to Straite Settlervents and Malay Sta'es.
Resclution re workmen's compeneation and soclal icsurance in agrical- | 679, 681—

tare,
Worknen's Compensaticn Bill . . . . . . 848—848
Yo 847, 859—
" 850, 878,
| 914916

_ See ‘““Questions and Answers . < ;
. ,
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8ANDHURST MILITARY COLLEGE— I
8cs ' Military College(s)”. N .
SaRMAp THR HoNoukaBLE Rao Bamabpur B, N.—
Cotton Cess Bill e, . . . i19]—1192,
. . 1198-- 1202

Draft Notifica‘ion lald on the table re terms and oonditions of emigra- 589—870
tion for the purjoee of unskilled work to Ceylon.

Draft Notification luid on the table re terms and conditions of emigra- | 1190--1191
tion fer the purpose of unskiiled work to Mauritius.

Draft Notification laid on -he table 7¢ terms and conditions of emigra- 563—569
tion for the purpose of unskilled work to Straits Settlements and
Malay States.

Government Savinga Banks (Ameundment) Bill . . . . o 1201—1205

Hindu Ceremonial Emolaments Bill . . . . . . . 078--979,

906

Indian Penal Code (Amendment) Eill . . . . . o 18221324

Motion for the postponement of the resolution re imposition of duty on 833, 834
benzine and petrol exported from India and Burna to foreign
countries.

Motion to refer the Indian Cotton Cess Bill to a Joint Committee . 652 — 656,

668 - 671

Nomination of —- to the Joint Committee on the Indian Cotton Cess 671
Bill. '

Resclation ¢ appointment of Indians as Traffic Inspectors (Transporta- | 1010-—1011
tion Branch) on State Railways in India.

Resolation re provision of funds for irrigation projects and the constitu- :32—636,
tion of an expert board therefor at headquarters. 644, 648—

650

Resvlution re rights and ststes of Indians in Kenya Colony. . .| 11156--1120

Rusolution re terms and conditions of emigration for the purposp of 765-—768,
unskilled work t Ceylon. . 770

Resolution re terms and conditions of emigration for the purpose of f:i83—1341,
unsiilled work to Mauritius, 1348—1845

Resolution re terme and conditions of emigration for the parpose of 170772
unskilled work to Straits Settloments and Malay States.

Sasre1, THE R16ET HoNoURABLE V. 8. SRINIVASA—

Eleotion of —— to the Select Comumittee for the amendment of Stand- 964
ing Ordersso as to provide for petitions relatin: to Bills pending
before the Council of State.

Hindu Ceremonial Emoluments Bill . . . 982988

Indian Finance Bill . . . . . . .| 1879--1:81

Indian Penal Code (Amendment) Bill . . e. ® .| 1208--1809,

. 1313, 1321—
0 | 1324

ftesolution re appointment of Indians as Traffic Inspectors (Tnmporza- i 1018—1014
tion Branch) on Sta‘e Railways in India. *

Resolution re appointment of Indians to the posts of Secretary, Joint, 1020-—1122,
Secretary and Deputy Secretary in every department of the Govern- | 1045—1047
ment of India Secretariat. ‘

Resolution re placing on table of correspondence regarding improvement | 5 8—585
of conditions and prospeots of Indian Civil Ser¥ice and other Imperial | . N
Services, especially i@ oonnection with the appoiutment of a Commis- : °
sion to enquire into the matter. . §

i
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Sasrer, Tux Riear HoNnurasie V, 8. 8RIN1VASA—conold. )
Resolution re protection” before and after child-hirth of women wage- 685— 686
earners in ufriouhnre. the night work of women, ohildrea and young

perssns employed in agricultute and the living- i conditions «f agri-
cultural workers.
Resolution re provision of fuuds for irrigation projects and the coostitu- 046
tion of an exvert board therefor at }.endquarters. ‘
Resolution re rights and status of Indians in Kenya Colony . .| 1102—1107,
' 11201121
l:ew‘lrlion re workmen’s compensation and social insurawce in sgri- 874—0676
culture.

8aviKgs Basxs (AMENDMEXT! Brrp, GovERNMBNT—

Laid on the table as passcd by the Legislative Assembly i 97
Motion to take into consideration . . . ) 1204
Taken into consideration . . 1205
Passed . . . . . . . L 1206
Announo-nent re assent of the Governor General to —~— . . . . 1388
SCHOLARSHIP(8)-—
See “ Delhi University ™.
8cBoOLS, GOVRRNMRNT—
Question re introduction of religious and moral aducation ia — and 936
colleges.
SRORETARIAY— .
Resolution re appointrent of Indians to the posts of Secretary, Joint 8:5—827,
Secretars and Deputy Secretary in every lepartment of the Govern-| 1020—1080

ment of I1:dia .
See “ Governwent of India —"'. ‘

. ~ (]
SRCRETARY OF STATE'S DRSPAYCH—

—— laid on the table re policy of His Majesty’s Governuent with 867—568
reforerce to the Government of India Act.

Ssorsers BiLp, OFPIOIAL—
See * Official Sccrets Bill ',

garect CoMMITIRE(s)—

Constitation of a —— fcr the amendment of Standing Orders 5o as 984
1o provide for petitions relating to Bills pending before the Council of
State.

Raling by President re Report of a Joint or —— being the only means 849

of bringing be’ore.the House the deliberatinns of a Joint or —.
See “ Chelus Bill, Registration of .

See “ Standing Orders *'. .
Slnuu?)x OF EXECUTIVE PROM JUDICIAL FUNCTIONS—

w‘ﬁon re —— . . . . . . . . . . . 6“'—’6‘7
SxesioN—

Romarkuf re giving of definite notice to members in regard to the termins- 14121418
tionof & —.
See “ Sammer —— . “

~
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s;-rnéu, Tue Hor(iﬁunmiu Me. PHIROZE C.— »*®
antonments (House-Aovommodation) Bill . . . . .
Cort-n Trapsport Bill . . ). . .0 . g:ﬁj‘;
Hi: du Ceremonial Emoluwents Bill . . . . . 923_9-35
Married Women's Property Amendment) Bill . . . . . 1182--111)52
Mo ion for the postponeme--f of the Resolution re imposition of a daty 831—832
op benzine and petrol exported from India and Burma to foreign
coun' riea
Resolutio . re amendment of Rules 8 and 28 (1) of tho Indian Legislative 888—892,
Rules s0 as to permit the Indinn Legislature to take cognizance by 906-—806
resolations and quest ons of watters on which the Government of
1ndin have alread uniertaken legislation.
Resolntion re appointment of Indians as Trafic Inspectors (Transporta- —100 "
tion Branch) g'n State Rilways in India. b ( P 1?8]62 };813 e
Resolution re npg intmen! of Indians to the posts of Secretary, Joint| 1026—1023,
Secretary and Deputy Secretarv in every department of the Govern-| 1040—1041
nent of india Secretarint.
Resolution re imposition of a duty cn benzine and petrol exported from | 1081—1093
Indis and Brrma to foreign countries. ’
Resolution re introduction of 1he system of compulsory national military 787—798,
training.and service 818—817
Resolution »e rights and s'atus ~f Indians in Kenya Colony .| 1111—1114
Withdrawal by of his Resoluticm re provision of direct radio 828
communication between India and the United Kingdom.
Workmen's Compen:atizn Bill . . . . . 838—840,
847, 857,
. 86.—468,
- 846,
872--873
See * Questions and Answers .
SHaF1, THE HoNoUBABE Dr. M1aN Sie MuBAMMAD— ’
Announcement re date for cousideration of the Criminal Law Amend- 964
ment Bill.
An nouncement re official burinees for the meetings on—
29th and 31st January 1923 . . R . . 870
14th Febriary 1923 . . . .. 638, 700
15th and 20'h February 1923 . . . . 749
27th Pebruary 1928 . . . . 931
lst, 6th and 7th March 1923 . . . . . 1050
18th March 1928 . . . 1216
27th March 1423 . R . . . . . 1410
Announcement re holding of a summer session at Si nla during 1928 . 1231 @
Announcement e summoniog of & conference Lo considor the regulgtions v97
mado under the Electoral Rules. :
Cantonments (House-Accomuodation) Biil e e e 741,
[ ° 747—749
Code of Criminal Procedure (Amendment) Bill . . . . S e 1280
Hindu Ceremontal Bravlamets Bill . . . . . . , 20, 980,
881986
Indian Finance Bill e " . 18341886,
1876—1877,
. \ 14121418
Remarks by —— on t‘e motion for postponement of consideration of | ¢  * 671°¢
the Hindu Ceremontal Bmoluments Bill. . .
L]
- - [
L] L ]



SEar1, TER HoNoUBABLE )R, M1aN 812 MURAMMaD—coucld.

Remarks by ——— re giving definite notice to inembers in regard to the
termination of a session,

Repealing and Amending Bill . . . . . . . .

Resolution 7 amendment of Rules 8 and 28 (1) of the Indian Legisla-
tive Rules s0 as to permit the lndian Legislature to. take cognizamoe
by resolutions and questions of natters on which the Government of
India have a'reac y undertaken legislation.

Bewolution re appointment of Indians as Traffic Inspectors (Transporta-
tion Branch) on State Railways in India

Resolution re exemption of certain classes of persons from the opera-
tion of the Indian Arms Act.

Resolution re reconstitution of the Indian Stores Depar:ment in
Engiand and the development of the Stores Department in India.

Workmen’s Compensation Bill ., . . . . . .

SHIPPING—
Queetion r¢ encourigement of indigenors Indian ——

SH1PPING BROKERs—
Question re for Hajis

SHIVRATRI—
Postponement of the meeting to have been leld on tre 13th February
1923 owing to the change in the date of the Hind fertival —.

Suith, THE HoXouBaBLE SiB HENRY MONCRIRFF—
See * Moncriefl Smitb, The Honourable 8ir Henry ",
SOUTH AFRICA—
See “ Emigration ",

-SPECIAL M1BR1AGEs (AMENDMENT) BrrnrL—
Lald on the table as passed by 1he Legislative Ass.inbly .

.Starr OFFICERRS—
Question r¢ vuwber of Indisns hLolding appointments as — in the
Indian Army.

Srarr SELECTION BoirD—
Question re nomination of passed candidates from rural and urban
olasses of Indians to vacanci-s filled by the ——.

STANDING COMMITTEE!s)—
Question re —=— attached to the Department of Rovenue and Agri-
cultare. o .
Question re number of meetings of —— held in ¢very department of
the Government of India Secre:aria{ since their appointment.

[N
STABDIF¢ ORDERS—
Motion for the amendment of —— so as to provide for petitions
relating to Bills Emding before the Council of State,
Constitution of the Belect Commpittee for the proposed amendment

of —.
Reporteof Select Committee on the proposed amendment of « —- . .

'
{

Paox,

1418

9689
898—897,
906
1008—1009
964
1283—1284
847

616

1184

1348

728729

540—541

1138
1138,

962—008,
966—066
964

1888
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STATEMENT(S) LATD 0N THE TABLE— ¢
reaction taken on Piece-Workeif Committie's llepat . . 758
—— re calculations of ccmpntors in Government Prosses ® * 762
~—— 1¢ cost of machinery introdue:d in Government & resses from 1919 762
“to the énd of 1932.
—— ve cont «f Professor Hoine's dep tation to America . . 1085
—3— re cost of supericr stnﬁ of Government Presses from 1918 tu 1921 768
respectively
_1_92,;62‘;0't of mrenmon ctarges in Government Presses during 752
129
—- reestablishment of a Printing Clearing Office »t Delhi . 762
—Iazre ;xcl ange gaing and losses durirg the five year 1917-191% to §48—560
1
—— re explanation of the terms “ Contingencies”” and * Auxiliaries " 753
the Piece-Workers' Co:rmittee’s Report.
-— r: Gov rnment Press employces whose services wero dispensed with 751 ,
during 1922,
~ -« e Government Pressos’ Fine Fund . . . 752
—— re grant of pensions to picce-workers in Government Fresses . 762
—— 7¢ inaugu:ation of pro-ident fund in Government Presses . 762
—— v¢ lowest and highest class rates of compositors and distributore in 752 -
ngog(;arnm ot Presses before and after the introduction of new ecale in
~— re measures adopted to in prove communications in the North- 561
West Froitier Province ard names of civil ronds and rai'ways built
during the last seven vears.
—— re number of Mulammadans, Hindas, etc., emploved in  the 5¢1—566
Goverrment of Indis Necre:ariat.
—— re ray of Government Press staff under the old ard new scales . 758-
—— r promotions of compositors in Mono sections of Government 768
Presses.
—— re classification of pece-workers in Govarnment Presses . 761
ra reduction of superior supervis ng staff in Governmeunt Presses 7562
re supplar ting hand-labour by machinery in (iovernment Presses 752
—— e totalling machi: es imyoited for Government Press, Calcutta . 763
Draft Notification re terms «nd conditions qf emizrition ‘or the purpose ! 569—67c
of unskilled work to Ceylon.
Draft Notification re terms and conditions of emigra‘ion for the purpose | 1190—1191
of unskilled work to Mauritiue.
Dra‘t Notification re terms and conditions o emigration for the purpose 563—669- -
of unskilled work io Straits Settlemerts and Mulay States.
Secretary of State’s Despatch 7¢ policy of His Majesty’s Government 567—568-
with reference to the Government of Tndia Act.
Stomts—
Question re purchase of —— by Company-managel Railways . 1218
Question re purchase of —— by the High Commiscioner for Tndia 692 <603®
in London, °
Question re quality ard quantity of — purchased Ly the Governwent : 693—694
of India frow Indian manufacturers -urjng the years 19141022,
Resolution 7¢ placing on table of corresponderce regurding purchace’ of | ., 578—577
—— in England. .
See © High Com-nissioner for India ™

8T10RRs DEPARTMENT - .
Resolution re reconstitution of the Indian —8— in England and lhe 1‘.’71:-.1285.-
development of theg— in India. l o
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be . ¢ INDEX.
-
Paas.
STRAITS FETTLEMENTS —
See “ Emigration ",
v, See “Income-tex”.
L J
STUDENTS, INDIAN—
Question r¢ admission of —— in British and German Universities 719—; 30
Buaarn—
Que-tion re appointment of a committce for the development of sugarcane 69%
oultivation and the manufacture of -
Question re effect of increase of duty on xmporh of — . . 1188—1189
ScxBBie 81NH4, TEE HoNouRaBLE Lata—
Chelas Bill, Registration of — . 619—328,
626—0693
Code of Crimin:l Pro~edure (Amondment) Bill 1259
Criminal Tribes ‘Amendment; Bill 594 - 596,
60U— 601
Discussion of the budget for 1928-24 11:8—1161
Hindu Ceremonial Emoluments Bill 994
Indian Fivarce Bill 1836,
1888—188
Indian Penal Code (Amendment) Bill 13180 - 1131;5'
818-
Mahendra Partab S8ingh Estates Bill . 1818 }2(1)2
Moticn to refer the Indian Cotton Cess Bili to a Joint Committee . 661
Remarks by — re holding of a meeting of the Council of State on the 1401
day of Ram Naumi, a Hindn festival.
Resolution re exemption of certain classes of persons from the operation 907
of the Indian Arms Act. £'89~—94)',
945, 949,
% 951062,
9566—958,
#61— 9uv2
Re-olution re i)mvmon of funds for irrigstion projscts and the constitu- 688—689
tion of an expert board therefor st headquarters. 84d
Besclution e recons:itution of the Indinn Btores Department in England 1277
and the development of the Stores Dapnrtment in India,
Rexolution re repeal of the Army Amn]gumation Scheme of 1859 714
Resolution re terms and conditions of emigration for the purpose of 1848
un-<killed work to Maaritius.
o Resolution re workmen's compensation and socin]l insurance in 678
agriculture.
‘Workmen's Cow.pensation Bill . . . . . . . 878
8ee * Questions and Answers”’.
° [ )
SuMueR SEsSTON-—
Announcement re holding of & ~=—= at Simla during 1928 . 128%
SurrLus OrricxRs— !
Question re total amount paid to various —— on their retiregont . . 587
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SWEEPERS—
Question re reduction of the number of —— and watermen on the North-
Western Railway. \

TaRyrFyr—
Sees'* Machinery Committee".
»

TaXATION—
See ** Tree —'",

Taer1TORTAL FOoRCR—
Ques'ion re —— in the Madras Presidency . . .
Question re progrese in enrolment for battalions of the — —

THARKURDAS, THE HoNOURABLR MR. PURSHOTAMDAS—
See ** Pur-hotamdas Thakurdas, The Honourable Mr."”.

THANKES, VOTE OF— i
8ee “ Geary, 8ir William®.

Tnoxnou, Tar HoNoURABLE Mr. J. P. '
Resolution 7¢ amandment of Rules 8 nnd 28 (1; of the Indian Legislu- -
tive Rules so as to permit the Indian Legielature to take cogn'zance
by resolutions and quesfions of watterr on which the Goverrment -
of India have alreadv undertaken legislation !
Resolution re appointment of Irdisnsto the poste «f Secretary, Joint
Secretarv and Depaty Secretary in every department of the Govern--
ment of India Secretariat.
Statement laid on the table 7e measures adopted to improve comninnica-

tions in the North-"Nest Froutier Province, and namwes of civil roads:

and railways built during the last seven years.

TIME-LIMIT FOR SPEECHES—
Ruling by Presid:nt re — . during the discussion of t*e budget

TOTALLING MACHINES—
Question and statement laid on the table 7e —-— importod for Govern-

ment I'r g9, Calcutta.

TpaDE COMMISSIONER FOR INDIA—
Ques'ion »e appointment of an Indian as —— in East Africa .

TgrarFic INsPECTORS— .
Resolution re appointient of Indians as —— in the Transportation
Branch on State Railways in Indm

See “ Eustern Bengal Rm]wny .

See « North-Western Railway . o
&e¢e ** Ou'h and Rohilkhand Rnilway
[ ] .

TaaNs¥Er oF SHIP8s REsTRICTION (REPEALING) Brir—

Announcement re assent of the Governor General to —— . . .
TRAYRLLING—

Question re coneessions given to military oficers when —- by 1ailway
TRAVELLING ALLOWANCES — '

Question re —-— of Indien Officers in the Army . . Y

1400— 1451

647
731--732

H01— 904

1088

A6l

/ 1183

691 —602,
7£8

618

07—1i 20

648

Jae

* 548
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58 . » INDEX

¢
Paon.
TRER TAXATION— -
Question re revision of —— prinoiples . . . . . . 847
Uxiw Havar Kuas, Tae HoxpusaBig CoLONBL Srp—
Cantonments House-Accommodation) Bill , . . . . . 748, 746
Cottou Cess 1111 . . . . . . . .1 1195, 1199,
1208
Cotton Transport Bill . . . . . . . . 786, 788
Criminal Law Amendment Bi'l . . . . . . .| 1089—1070
Discussion of the budget for 1928-24 . . . . . 11831186,
1160
Indian Finance Bill , . . . . . . . . 13.6-)367,
: 1808
Mahendra Partab S8ingh Estates Bill , . . . . . 1400
Married Women's I'roperty |Amendment) Bill . . . © o 1122—1126-
Motion for postponement of Resolution re imposition of a duly on' M
benzine and petiol exported frow Indis and Burma to foreixu coun-
tries. :
Motion for the amendment of Btanding Order so as to provide ‘for - ’ 968
petitions relating to Billx pending before the Council of State.
Ofticial Secrets Bill . . . . . .. 1207—)208,.
1214

Resolution re amendment of Roles 8 and 83 (1) of the Indian Legislative 9.0—901
Rules 80 8 t0 permit the Incian legislature to take cognizance by !
resolutions and questions of matters on which the Governinent of [ndia |
heve already undertal en legi-lation. :

Rrsolution re Epnlrtment of a conmittee to enquire into the question 775997
of industrial finance and i dusirial banks.

Resolution re appointment of Indians as Traflic Tospectors (Tnmportatwn‘ 1003 -1004
Branch) on State Railways in India.

Resolution ¢ acpointment ot Indians to the posts of Seere:ary, Jomt 1034—1085-
Secretary and Deputy Secretary in every department ot the Govern-:
ment of India Secretariat.

Resolation e ¢xemption of certnin classes of persons from the operation: 941, 918,
of tha Indian Arms Act. 1 960—961,
468, 9565,

i 959, 961

Resolution re¢ imposition of & daty on benzine and petrol exported f rom! 1008—1094

India and Burma to foreign conntries. »
Besolation re iniroduction of the system of compulsory national military 706 798

training and service. .
Resolution re placing on table of correspondence regarding purchase of 8§76

stores in England. B
Resolution re rights and status of Indians in Kenyn Colony . . 11141115
‘Workmen's Compensation Bill . . . . . . 846, 856—

. ! 857, 918
Unzn BECRETARY OF STATE PoR INDIA— ; .
Sce “ Winterto ., Lnrd . !

UmiveesiTy I'rsixixe Comrps— . !

Question re progrees in enrolment for (t'ho battalions of the — . 731782
]
Uni1verSiTiss, BRITISE AND GERMAN—
Question re admissicn of Indian students in — . . . 710720
vo-
Vastoeva, Tox HoxounaBis Kasa ¥, cr kor.nxaom:—— el
* Disvuseion of the badget for 1923 34 . . . . NE—-178
Indin? Finanoe Biil . . . . . . . .| 1388—1888

v
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VizagaraTan—
® Question re scheme for the development of the -— harbour v s o] o 691002
Vorers—

See * Election(s, ". o »
\ “y 4
WicHs, TrE HoNouraBLEe 8:8 DiNsraw E.— k4 a ¥
Cotton Transport Bill . . . . . . . . . 785—736-
+ . Discussion of the budget for 1423-24 . . . . . . |1148, 112};-6-
o Indian Penal Code (Amendment) Bl . . . . . .| 1309—1810,
13171318

Resolution re ap)ointment of Indians as Traffic Inspectors (Trapsportation | 1016—1016 -
Licanch, on 8tate Railways in India.
Resolution »e aprointment of Irdians to the vosts of Seore'ary, Joint | 1048—1044
Secretary and Deputy Secretary in every department of the Govern-
ment of Indin Secretariat.
Resolution re introduction of the sys‘em of compulrory national military 812—818.
. training and service.
Resolution re reconstitution of the Indian Stores Department in England | 1278—1279,.

..

and the development of ¢he Stores Department in India. 1283

Resolution re repeal of Army Amalzamation Scheme of 1859 . . gOi——;Og.

14—1716.°

Resolution re taking of cesus of produ tion of British Trdin every ten | 818—819,
years. ‘ 823—826

Workm-n's Comapensat:on Bill ; 8438

See * Questions and Answers ™

*WaGoO N{8)—

Question ¢ average gross earning per hour of a goods —— when aotu- 691
ally run inve on active traffic rervice.

Question re nverage number of days in a vear during which a goods —— 691
remnains idle,

Question 7e average number of hours in the vear 1022 duwring which 699—601
a goods -- - was run on active t'aflic service.

Question re juiclase 0. new — - instead of repairing tle o!d oneson 1217
certain Railwnys.

Quesio~ »e statistice of geods -——-- op railwave . . . . 690

[ ]
WAKF Birr— * /
- 8¢ *“ Mogsalman ——

WATBRMEN-—
Question rc reduction of the namler of sweepers and —— on North ; 1400—1401
Western Railway. ,
Question »c tetrenchment of —— on North Western Railway 1399~

Question re cost of —— opera*ions, and permanent ocounation of -—
P
D

WAZIRISTAN—
. 538—5639-
2
b

WHARVES— voo
Question re closing down of ull private 5= at Aden . . . 1218

WicLis, LIFUTENANT-COLONEL-— > P
See ¢ Currenoy Note s).”

WixrerroN, LoD — , j
Qneltlor'- re ot jeot of the virit of — —, Under Secretari- of Sta‘e for India, | ]

to Indis and the awount of expenditule inourred on account of the .
vistt. :

PR l
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p Paaz.
WiazrEss TxrRoRAPRY AXD TELEPRONY—
T . Question re ressarch work done by Khan Bahadur Habib-ur Rahman | 18281830
“¢q Kban in —. o o .
Woxex, BILL FOR BUFFRESS"ON OF TRAFFIC IN—
See “ Indian Penal Code (Amendment) Bil! ”
Worxuen's CoMrENeaTION BiLL— v
Question re insuranoe expert who helped at the deliberations of the Joint 529
Comwittee on the —.
Report of the Joint Committes on the -— laid on the'table . 671
Laid on the table as passed by the Legllhhve Anemblv 700
Motion to take into con<deration . 887—844
Taken into consideration . . . . . o 844878
Motion that the Bill be pas:ed, doforred ! 878-
Motion that the —— as pas:ed by the Leglshhve Auombly and amended 800—917
by the Couteil of State be paseed.
Paseed . . 917
Ie-u from the Legl-lahve Auemb]v concurring in "the amendments | ¥95-
e by the Couneil of State in the ——.
Annonncement re aspent of the Governor Gen-mal to —— 1182:
-
WoRksHOP8)—
See * Railway —— ',
ZooroarcaL SuBVEY OF INDIA—
Question re increase in the salaries of officers of the —- . 65804585
i
ZuiriQar Art Kuax, THE HoxoURABLE Sik - |
Discussion of the budget for 1928-24 . . . . . 1168—117»
Hinda Ceremonial Emoluraents Bill . . . 093 —994
tiding . . £81, 1171
latiou re nppmntment of Indians as Traffic I mprctnn \Trampom- 1015
tion Branch) on Sta:e Railways in India.
Pesolution re aprointment of Indinns to the posts of Secretary, Joint | 1041—1045
Secretary L,a\ Deputy Spcretary in every departwent of the Govern-
ment of India Secretariat.
Resolution re eligibility of political prisoners fi r election to the Central! 1295—1296
or Proviccial Lagislatures. i
Resolution re reconstituti~n pf the Indian Btores Department in Englan- 1284
‘and the development of the Stores l)epnrtment in India. !
Workmen'’s Compensation Bill . . . . 8535—85¢

See * Questions and Answers *’ i
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